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general office building and made an
abortive attempt to ransack the same.
The mob was, however, kept in check
by the Project engineers through tact-
ful handling of the situation. There-
after the mob moved towardg the
township in a threatening manner.
However, another contractor who
knew their language met them on the
way and did his best to pacify them.
In the meanwhile Armed Police
arrived at about 1.30 p.m. and the
Mob is said to have dispersed there-
after, |

!

Az a result of the mob action in the
morning of March 12, 1963, 17 per-
sons, all of whom were employees of
the contractor, sustained grievous in-
juries. The injured persons are re-
ceiving treatment. Besides the injur-
ed, 3 dead bod'es of the employees of
the contractor were also found, It is
further reported that two of the men
that were admitted to the District
Hospital at Chaibasa in the evening
of March 11, 1963, succumbed to their
injuries. The General Manager of
the Project has stated that the Police
of the adjoining districts in the States
of Bihar and Orissa were contacted as
soon as the trouble broke out and that
the matter is now being investigated
by the authorities of these States,

The situation ig now reported to be
under control and work has been
partially resumed. No damage to
Project property has been reported.
The General Manager has also stated
that no Project employee has either
been injureq or otherwise involved.

Telephone and telegraph links are
reported to have been cut off by the
mob and it has so far not been possi-
ble to establish direct contact with
ithe Jocal authorities for ascertaining
fuller details. The Minister of Mines
and Fuel who is now in Calcutta is
iaking steps to get in touch with the
Project authorities and may, if neces-
sary, make a detailed report to the
House after his return to Headquar-
ters. |

|
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Surr  FARIDUL  HAQ ANSARI
(Uttar Pradesh):I want to know whe-
ther the Government has made suffi-
cient arrangements so that violent in-
cidents may not happen there now.

SHrr R. M. HAJARNAVIS: I believe
this primarily is within the charge
and jurisdiction of the State Govern-
ments and I am sure that they are
quite glive to their responsibilities.

Tug DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.M.

The House then adjourned

for lunch at five minutes past
one of the clock. |

The House reassembled after lunch

at halt past two of the clock, THE
VicE-CHAIRMAN (Surr AKBAR ALI
KHAN). in the Chair.

THE APPROPRIATION (RAIL-

WAYS) No. 2 BILL, 1963—continued.

Dr. SHriMATI SEETA PARMA-
NAND: Mr. Vide-Chairman, when we
adjourned for lunch I was referring to
the losses incurred by the Railways
on goods. I was mentioning some of
the reasons. One of them, as I said,
was the bad handling of articles by
the railway staff, etc. and also losses
and relayg in the delivery of goods.
Incidentally I was referring to this
that some sort of co-ordination in this
respect in starting bus services by the
Railways themselves would make up
to some extent these losses. The los-
ses are not only with respect to goods
but also they are incurred sometimes
on short road connections where so
many local, either State Transport
buses or ordinary private buses are
running. So, Railways could easily
mop up some of these earnings by
running some of these buses. It will
not only be for getting earnings but
also for the convenience of passengers,
in order to connect two links of a
railwav where they have no services
frequently.
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While referring to bad handling of
passengers’ luggage, I would like to
mention that as a result passengers
are mclined to carry huge boxes 1n
their compartments because there 1s
so much of theft taking place usually
between the time the luggage 1s put
in the brake-van and 1t 1s taken out
at the conaecting junct ons or stations
[n spite of the amenities provided by
the Rallways to book luggage of First
Class passengers 1n advance, very
often the First Class compartment 1s
reduceq to a brake¢-van itself Pas-
sengers carty huge hoxes in the com-
partment If I mayv make a sugges-
tion, I would »uggest that by and by
there should be only boxes up to a
height of ten inches—10 1]2 inches 1s
the height of the berth I find—which
could be alloweg (o be kept in the
compattment so that the space mm
between the berths 1s available for
movement One can easly i1magme
the plight of people who have to get
down from an upper berth at night,
sometimes i darkness, to go out, n
case they fall down and get hurt by
the corneis of these huge trunks

I would also mention here that some
arrangements in big cities should be
made now for sending luggage 1
advance as 1s done in other countries
In England there was what was cal-
led Caiter Pattersons who collected
the lugsage 1n advance from the pas-
senger’s house and also delivered 1t to
the passenger i his house That
could be done here only if the Rail-
wav staff are held responsible for
handling the luggage properly and
there 1s no pilferage on the way I
think in cities like Bombay, Calcutta
and Delh, where the suburbs have
spread out fair and wide and where 1t
1s beyond the means of ordinary peo-
ple to take taxis to carry their lug-
gage thi~ amenity 1< very necessary

I would now refer to raillway quar-
ters Referenc h=3 already been
made by a Membe1r who spoke a hittle
earlier When so much money 1s be-
ing spent on big statons and other
rallway buildings, there 1s no reason
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why an attempt should not be made
to see that every working member of
the staff, at least those engaged on
ra lway stations, gets 4 quarter There
are so many stations where these
amenities are not existing and this
leads to d scontent Similarly, elec-
tricity connection, where the line 18
provided for the last several years, 1s
not given from the maimn road to the
railway station My point in giving
spectfic 1nstances 1s not to show that
I am nterested only in certain local-
itles These are only examples be-
cause it 1s not possible to give an
exhaustive list If such thingg exist
in certain areas, 1t 13 possible that
they exist in other areas also I
would ment on that there 1s a station
called Sausar where for the last seve-
1al years 1t has not been electrified.
Electricity from Khapar Kheda line
1s avallable It 1s only at a distance
of ten m nutes’ walking This would
mean an amenty for people going
from that s.ation through thick grass
growth during the monsoon The
rallway station has not been connected
with electricity Similarly, railway
quarters also could be easily given
electricity when we are laying stress
on giving electricity even to villages.
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Now, I would hke, lastly, to men-
tion only two pomts One 15 about
the need to revise o1 review railway
catering There have been complaints
that 1n spite of the policy that s
adopted huge losses are jncurred The
earlier 1dea was to give amenrties and
to remove monopolies and the catering
policy was revised That hag again I
think been forgotten We would find
many mstances where these monopo-
lies by giving more than one station
to a person are coming back The
1dea was to give only one staton to
one person If that 1s the 1dea, 1t
should be strictly followed and peo-
ple with experience should he given
this Agammn I will giwve you one
mstance to show how people from a
far distance, because of nepotism are
given stat ons which are hundreds of
miles away from their place of resi-
dence If I may mention, Khirsadoh is
a station on the South Eastern Rail-
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way between Chhindwara and Para-
s1a. That caterer is from Calcutta or
some such place, I do not know,
why local people should not be given
a chance, why 1 the absence of good
service they should not be changed.
Agamn, 1t 1s difficult to understand it.
I for one have always held that 1t is
necessary to give two or three stations
to a man, so that if he loses on one,
he may make good on the others.
But as wag stated, the Railways’
policy was to give only one station.
I have no objection, 1t you find the
people Do that. Similarly, it 1s very
wrong to allow competition between
rallway catering and the local people
i their vending. Neither the one is
able to raise the gtandard nor the
cther able to make any profit or at
least run 1t economrcally. And that is
the reason why railway catering is
losing. |

Lastly—I am fimishing—it is no use
the Public Accounts Committee sitting
and passing certain strictures on the
various defects and bad administra-
tion 1n the various Miistries and the
Railways are one of them. Year in
and year out go many cases have been
pointed out of action having been
delayed aga'nst guilty officers. The
excuse for not taking any action is
that the officer has retired. Usually
a long time 1s wasted in deciding whe-
ther departmenta] action should pre-
cede court action or vice verse. Then,
the papers are said to be lymng with
the lawyers and so on My sugges-
tion is that as the period of retirement
of a particular officer 1s known, action
should be taken long in advance and
m no case should promotion be given
to officers against whom cases are
penaing If the officer is not found
guilty, then promotion could be given
with retrospective effect Strangely
enough the reply given by the Chair-
man, Railway Board, on One or two
occasiong has been that until a man
1s proved guilty we consider him to
be mnnocent and so we allow him pro-
mo: on 1n gpite of so many adverse
rep.rts. The Railwayg proceed to
court because they believe in these
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repcrts. Glving promotion, if pot put-
ting the man under suspension, 1S
something which 1s very difficult to
prove against standards of goods
adminustration. I would, therefore,
suggest—this 1s not, of course, a sug-
gestion to the Railway Ministry but
to the House and the Chairman—that
we should have at least one report
once a year of the P A.C, taken up on
the floor of the House for discussion,
so *that the exact pownts which are
detected by audit could get full lime-
i1ign.. Then alone there will be room
for mmprovement. At present they
are not brought forward before the
Houre and the officers feel that they
need not mind whatsoever be the
strictures made by the Public Accounts
Commuttee. I feel we have to justify
the stand taken by the P.A C. on these
things. It 1s very necessary to debate
at least on Railway Report every
year mn both Houses. That House
may discuss another report. I have
gilven g similar suggestion during the
Budget discussion with regard to the
reports of other Ministries.

Trenk you very much.
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“It has been represented that per-
sons belonging to the Scheduled
Castes who are posted at places far
off from their home fown, experi-
ence conviderable difficulties espe-
eially in hiring residential accom-
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modation. It has been suggested
that the transfer of such employees
gshould be confined to their native
districis, or adjoining districts or
places where the Administration can
provide quarters,

The Board desire that the above
suggestions should be followed as
far a3 practicable subject to exigen-
cies of service.”
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“for providing the quarters with
special favour to the employees be-

longing tc Scheduled Castes and
Tribes,”
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“Clerical staff.—Only 4 men have
beer upgraded under the above re-

serva.on ‘hroughout the Railway
which comes to hardly 2 per cent

Commercial staff —Only 2 men
have heen upgraded throughout the
Railway which comes to 1} per cent.

Operating staff—Three men have
been upgraded throughout the Rail-
wav which comes to 2 per cent.

Mechamcal staff.—Only one man
has been upgraded as yet where
there are 1 number of vacancies,
and it comes hardly to 1 per cent.

throughout the Railway. |

Gazevted rank.—Only one man

has been promoted as yet.” ‘
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“Qur scale of pay was Rs. 75/- to
Rs. 120/-. From January, 1962 a
new scale of pay was enforced on
us by virtue of which our emolu-
ments were reduced by Rs, 10/- to
Rs, 15/-. (New scale Rs 60/- to
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Rs. 130/-.) From January, 1962, all
of us are being given our pay in
lesser amount by Rs. 10/- to Rs. 15/~
than we used to draw before Jan-
uary, 1962. According to the Pay
Commission’s Award, all other staff
got an increment in their emolu-
ments and also considerable sums
in arrears, while we, serving the
three departments of the Railway
through nerve-breaking and in-
human labour, were rewarded with
a pay-cut.”

P Y e T
-~ A
“The zonal authorities have order-
ed us to be treated under hours of
employment regulation. Nothing
has been done up till now. We are
stil] made to work 150 Thours (7
days) continuously at a stretch,
without rest or sleep with only 24

hours’ rest in 15 days.”

e St g ol Bts L,
Yok - e S
ey 4 gl &5 K yeS
Loser o a5l Egp gy
woued ol Bl -y
WO 9 IS Sl L 9a Uy
- s

“d My Sd K (KipraS

e 95 62 & Sdamdyl g2 KCOT,S
‘-r";’-"n Copd o g &8 U Sitan B
aler O el e - a ey
S-S LR SR T S
S ol 8 akaky €6
Sy~ & L Jaro i salyy b
RS B S eyl 5 e

[ RAJYA SABHA ] No, 2 Bill, 1963

3250
w2l g eyl €
ryb pld - 2 Ol ey
e € o i e Sy S
ci 2 A o g B agymi S
LT ST R g COpR R F
LR C NP R C e B
o ) = A P e i e

S et Jly o Lo e
Iy pylae &t shed - an Gla
w £ U SR S on S a
Leoes S8 Ur Sla Sy my oS UyeS
i Bl K e - e
B S pmwhesy N W 2
yl @ Usp i &iye oS € aadplens
bt e el ] @lglelS oS
st oL € dla e - A Sy
2o & e aPe 2By sy
Hp¥eek & 3 & On Ay
i ohd B e a4 - 2 il
2 da U o S wlas o
S & pae Ml - Al e
Y Ao ol et ]

Vel S o B S 5 ol e
i plo g 4 325 K4 &y - yufS
o A b Sy &y - a Ul Lo oS
o g2 s § Ul e oS
Swyp Sl -2 Ly il
Sid M S ey pB 5 g
Px] K LS g sl S
5 My 2l g nle Kl -

o U B 8 el e



3251 Appropriation (Railways) [ 18 MAR, 1963 ]

Je ¢ o J 5l 8 48 5 o
— thnly Upp nf nasllly € oS
ol o a0 el Yy )
o0 e S 0 N e e
o e ed & - 2 fe
$yp a3 93 gyhen ob e ¥ 0
Ao Jlard Kol ile Wl Al

- 2y

Kol S yKad & e 305 g) | yae

sty EupS eedilge yl ads
S Wha ¥y S o ale Rude
e el ol ar 00 ey
&l -2 LI NS PR S )
By3t B et S8 4l e
Sued 65 et Somkéy oy
S P gl By Jusyyd g ol S
Gl e Edla W i gy
- 35 ey

(ot aawm ¥ “adwa”
(ITTRRA) : FATT ATTHAATAT TR
# o F7 T W FET ARAT &
f& g & qF a1 A7 fear g
YT & ST FT AR gFT T&T G |
T ¥ T TIHTT ) JASAE TH T
) T faen a1 =g § fo g avg gam
e O & Fgfada & fod
TR & oy & | & feger & & wrel
¥ 5@ a6 AT F1 ear faenar §
fir g7 ofens §  sgfTsa e
F % {3, ToF0 39 & oo aga &=
FIH I F) T & | X Fi AT
st qF fogar save fear s =afeq
g7 IIAT sq0 qE feAr T § o aa)

'-r[ ] English translation.

No, 2 Bill, 1963 32452

oA F B T g Frei # e
q% g7 THT ATGT o AT HI A &1
g fx o g wrfaga o—c qiT W9q
AT q%F 99 6 & afd" 30 "7 §
7 § 5 A7 57 WF AR F A
T TF TEET W 4747 FTAHRE JTH
FIATHIE G FL TR TF TG |
FIATHIE q Fraen & o17 J &1
9% W § qgF FFar qung fvar o
WIE | T3 59 &7 & 1 o=y g
ag uF s gfan § ggi ax F=giaa
FIAT FIAT HAgR & § | T ALY afew
FRF YHIHT G g% FTRHAITHAT 7
) T § AT O | W AR Y A
wediae godT &1 ufvar § ot ) WF
A ST FT AGT T TET g | H v
g fF a8 gara agrer § ST agd gt
ok § | w@fed fee o gw ufkan
¥ We Y F fod @ @t 9
oifed &9 a9 SUR TEF § gwew
g X 39 & warar @erg fgwa @
HIT &) g =9 ofe ¥ wre o A
T B F7 AT F o AR ot
FI A O BT IS g7 26 (97 79 Ml
¥ 5 ¥ foad qudg @ o wfed o
§ wrar g f AT 3 avw & miwe
gt & At foram som 3@ ofar
< fear AT gy ST =wE At
faar o gEfag 4 gW@Ew WA
fafeex  wrge & e w&m %
3@ X SART AN 3 1 §gH
yafE § 1 @ 9g R AT
A AT T T | AR qgT FIW g4 T™-
9T STAAT 9%, {ead FIAT 93 A
T tfmr & W § 9 & faww
g & AT A1fgd W IHT qgd
HEG & | FET gATd A § oA
W, feges  Fee AR e
TR F AR H FgA AE g AT A3
s a9 @ uvEw ) fomas famm




3253 Appropriation (Ralways) [ RAJYA SABHA ]

[#f orrdare 3 5frer ‘afag’”)
kg o g ax I frm ok
] 28¥3 fo H wowdl wywmeAl W
I fodmm  faam sTaw g
AT AT ) TEHAT Y AT FRo AW
T W W A el fea
F FH  AUAATE FT G T
IX AN FT AT EFAET GRS g AT
AMEFET G A WIERAT AGY
& ot 31 wadE g UF QT
e dvdn st f oR deew
iR fem swe ¥ emw fog sy 9
AT wT Frmw forgRaT ¥ e R
Ff foR s oy g ) w9 §
A% AT ¥ o7 a9 oY UF JX A TG
¥ e srar—ghfy ff @ Fee
folemeam & X § grér ) Jard o
o | 3fET o 78 aw T 7ATE wAE
fa fuggees wwe Aiv fagyes gmea
F F Aferm E | o gaTR faa
¥ saw foreas 51 Dfews ahe
¢, &9 fowdaw 3 F7oAEE, ANE
Far Iy e o< @Y A g anfen
afew 9 T geEgREE AT Arfeg | &
@ A B Y1 g § PR g fowae
Fogw 7T dAfoey @ g fag
awE A g g fag wm
g 1 wifs @1 fak w9 &

g1 xafed & I § 5 W
o9 SAR ARSI I A
A aft ok g foEa
fifed AR oHF ISRl F A A
st #ifwg | s ¥ sarEr o
T R oA Y RfwE Awg )
oTs gred 78 & fF W18 e O @)
I AL QS &Y, THIFA gt A-
IFTFA Y W U A gEr AR
o qoRt A At 0 & Ay
fo o §fear dfgg v sAwT facerm
Nforg | w3 IS I ¥
fod AT AwAr € A AN | W

£
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fewdar & & Aarfaw I ARy
fawdt =ifg@ &Y oroRy @ a3 A
AT FoA Aifgd arfr g wE
qX SWEr QO qErE grfae g
™ T ¥ AT ¥ ey faege
Freey WX farggew argew & mafant
FaR A A g E | R IT X
fafy faew &7 sFadgag ad @er
o A 99 ) = &Y faar w0
gw wfeurie ¥ v famqe sy
g g R owe el & arewe A
fordlY o1 ara & fod wowTe ) faad
g ar at foaw ol w (e € o
oy AR qX AW gEIR e oS
FRE 1 T Ao el &1 qgane
FQ E AR YT FQ &, 5 gy
i amg s T wwag &
gqq faed & | I9 IR EW W TR@
F gg fags W o g AR § wifs
W AR ¥ T[T H JTER WY IR
g fowus a9 o fogar ozar 2 OR
B T9ET & W | g &% awa
e W S & frar AR gad
fefaaer guie= a@ws a1 oF
aeg oft AT AWK & are § forr o
fo aamF At AR 9% qUIEE
#F oo ¥ 9w foar o £ gaR
Ry fefagma  gufeere= w1
ar fear W IR 1 fomar fF &
o § A AT 99 W AW F AN
g ¥ S o@w @ @ IAET
TR WE@AE ALY gET | SR
fgars #1§ = 78 & #R T & gAw
% gom & & af ¥ forewy qorg ¥
STH AIETEAR WA qATE | A
g #YE w7 fEa § faaa qorg
¥ IAET qE F A I AR WS
far war &1 SR AJAR W g
Q w1 ¥ h aw 9w
faefy aodi® g SR T &Y
wfoe 7 Y T E | w fawfed
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¥ fefquae o N g §7
feard oK 99 A F wF AT 7
gara fear faasr do £ 3@ AT & <o
ot T@ [ Yoo WIHIET 5-{3-%o § |
¥ SR WI9T R 97 AW AL E
Ig ¥ T A€ T ST #Y ATE
¥ I A AT & 79 &7 gHT
a1 ——3qF7 fred o99 ag § — \

“It has been represented that per-
sons belonging to the Scheduled
Castes who are posted at places far
off from their home town, experi-
ence considerable difficulties espe-
cially in hiring residential accommo-
dation. It has been suggested that
the transter of such employees
should be confined to their native
districts, or adjoining districts or
places where the Administration
can provide quarters.

The Board desire that the above
guggestions should be followed as
far ag practicable subjeet to exigen-
cies of service” |

ar ¥ q| s A fafaeet aee &Y
qawet fger g g 5 AW
YN & IT 9T WA GV fawar Srven
g Mg @ Am § Ay
TrAe qfgdw A fagrer sre W7
frggee o & ARl A PR
A s & foafea & w5 &
Wi o AR ATE AT qET Ao
E (G) 57 LG 5-1 wmeam R-{-4s
g Regrm ¥ —

“for providing the quarters with
specia] favour to the employees be-
longing to Scheduled Castes and

Tribes.”

AR AT gETgAT § W W W
HEATTAL TG AT & 1 T qT@ Y
festaam &7 fadrRT oteey & aeae #
fagaes wee A fogges ggew &
e ¥ [ fafeedy A w2 o wrex &T
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o gq anit & wgfaad s fearad
Hod | Jfew woe Hrad o ¥
™ AT & 1 daed ama F3E
o g @ e g fw (e e
TR IR0 THW AW P s
qreeq ¥ frodma fad 9 & wravs
9% AYFT T fearoman & WA ¥
Faferer €erss, Fuiage e, syafer
wTE AR ARfawd weE ¥ Ak H
w1 FTEan g fa fFad avdve @Rl w1
W gt o) ferar a § WX e wE
Wa ¥ ¥ Ry gwrT & AR O
e A Wi fag T deed e
¥ wafas f aar g N¥waw@ ¥
- )
“Clerical Staff—Only 4 men have
been upgraded under the above re-

servation throughout the Railway
which comes to hardly 2 per cent.

Commercial Staff—Only 2 men
have been upgraded throughout the
Railway which comes to 1} per cent,

Operating Staff—Three men have
been upgraded throughout the Rail-
way which comes to 2 per cent.

Mechanical Staff —Only one man
has been upgraded as yet where
there are a number of vacancies,
and it comes hardly to 1 per cent
throughout the Railway,

Gazetted rank.—Only one man
hag been promoted as yet.”

SRy feeiew & wafew  wfy
TEHIETT AT § 1 T S T
oft Wag 1 {59 ¥ 3g Wi gar
g fmwaeede ¥ &w & 9 9%
e T WRRUEE T g @
T w8 W EMAE & amA aR
I GEIERR TR M Q@
¥ fg o § oftgerd wewe ¥
FHAT FOF AN T ST ZRAHT
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[5fr ke v “arfaa’)
w3 fgq o &1 SEd @ wEnfuar
§ rfrad e o &) o

- g T IR AW fEm A g @iy

qY s arar-far o 6 9w T fet

. R § Al onfaly & fag afwr &

o AT AG A Y I & fFE

- ¥ B HITERT S A ) el 9%

JreEr AR we Arfed |

W T/ YRS @I FERES

e FrE g & e i

-

oY TAA o TAF 9T | WA
qfETSeFaE fEgr @ § 1 %o
g Yo fEmrmar § | @ AQ®
¥ 9 ¥ TR § AT aga o ferrd

- =

&1 I qET O, (A=A ANE R
T AR Fr TH T | AAW ar
FAT AT § A OF G AEH TR
Q¥ Tifs S9F qafad F HIn

C Qe —

-~

o

“Our scale of pay was Rs. 75/- to
Rs. 120/-. From January, 1962 a
new scale of pay was enforced on
us by virtue of which our emolu-
ments were reduced by Rs. 10/- to
Rs. 15/~ (New scale Rs. 60/- to Rs
180/.) From January, 1962, all of
us are being given our pay in lesser
amount by Rs. 10/- to Rs. 15/- than
we used to draw before January,
1962. According to the Pay Commis-
sion’s Award, all other staff got an
increment in their emoluments and
also considerable sums in arrears,
while we, serving the three depart-
ments of the Railway through
nerve-breaking and inhuman labour
were rewarded with a pay-cut.”

WA gt & —

“The zonal authorities have order-
ed us to be treated under hours of
employment regulation. Nothing
has been done up till now. We are
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still made to work 150 hours (7
days) continuously at a stretch,
without rest or sleep with only 24
hours’ rest in 15 days.”

=% wrerrar S At aga & S e
3§ ag wp R SRR fome
T ASTERT W ST FRTF /AT
gn gafad e s AR o
&1 a% S famra # gL FX)

Ffor Frorgae &y gl
FT S7 qomE § ag avEd &S
e agadl ave oA
oy o g el fesg ¥ o o
% fag o fefor 1 Q=dew § 99
F T R oW femw d1 9
FAE T GG & ford Fefor or Q-
ey agT & A § A wgE &
FUH Z ISR AT AT d
Ji9 foes g9 w1 awE] grTay =Y
PNesH oy & oA
faege ot &Rt 2, eyt ]
F A W A o & afow
A wrafqar /9 St St
§1 88 w| Aammgnm § &
O fr afgat st ok @WrER
g @R 99 gl AW 1R
qfF arf Gt ¢ zwled
G & forg wvoe & fod 8 e
T T AR AL s gw faw-
fag G a8 gar & : ¥ wwwwr wE
gAY TSR qE W 9w Y gy
ENfr e T e @ 19
IT A EUE et ¥ F gy W
FEI A FT TGOt FT )T
frd & =8 Fgm & g AR ¥
9 AT FT AT TN & g w6
W% TR | 7% UF g € oY HI ST
# fam s & 198 uw R & foay
A TR FEA I G TA W
e & IsfEwR ey dr a¢
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wE T ¥ fed o gR dum
TR Fefor #1 a1 | @R /A
St & 1 & S cqawH 9
fawdt § ST Fa< A &1 A AT
QEWT FH ! ARSI
grr wrfgd  oww qfat swEr
STat & W7 geer ) o faw A A
& St g 1§ o 9 & o aw
§t A Frast @R qRied T
T TqET S 3 &Y ARA g !

00,57

MR IR TAT § TH @
TR W L&A won a9 fafaey
FERAE, AT FII PR § WX
o5 AT afewrd agt gERAl g, W
faa qd srile § o fagee we,
faeges JTeeg ¥ aR A S FG A Fq
Ig 9T TR A gl AR adefar
1 TAET JGAX AT AEM—-4%
Qg & fad l

Sur1 P, N. SAPRU (Uttar Pradesh):
Sir, 1 was rather surprised that Shri
Avinashilingam Chettiar should have
introduced an element of North-South
controversy regarding the matter of
ticketless travel. 1 have always cre-
dited him with being completely im-
partial as between the North ang the
South. I would just invite your
attention to a few figures which would
show that the South in this matter is
not as blameless as he would make it
out to be. The total number of
ticketless passengers during 1961-62
was 79,895,097 and the amount realised
was Rs. 2,03,40,547. Now, the number
of passengers detected travelling with-
out tickets on the Ceniral Railway
was 931,174 and the amount realised
was Rs. 24,51,212, On the Eastern
Railway, the number was 6,56,820 and
the amount realised was Rs. 21,38,859.
On the Northern Railway it was
19,565,624 and the amount realised was
Rs, 46,75,074. On the North Eastern
Railway the number was 9,92,907 and
the amount realised was Rs, 17,76r862.
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On jhe Northeast Frontier Railway,
their number wag 3,85,32¢ and the
amount realised was Rs. 9,54,722. On
the Southern Railway, the pumber
was 11,55,472 and the amount realisea
was Rs, 29,56,272. On the South
Eastern Railway the number of pas-
sengers detected travelling without
tickets was Rs, 283,523 and the
amount realised was Rs, 8,45,681. On
the Western Railway the number was
16,34,253 and the amount realised was
Rs. 45,41,865, The total amount realis-
ed was Rs, 2,03,40,547. There was an

increase in the amount realised this
year,

Now, these figures will show that
the South is not as good or as clean
in this respect as Shri Avinashilin-
gam Chettiar made it out to be. I do
not wish this question to be looked
upon as a question of North wversus
South, This is a question of common
interest respecting the entire coun-
iry and the ticketless traveller has got
to be dealt with severely. If neces-
sary, the law should be made more
stringent and the Administration is
to be congratulated on realising a
greater amount this year than in
the previous years.

Surt RAMPRASANNA RAY
Bengal): Who
the figures?

(West
supplied you with

Surr P. N, SAPRU: Wel], I am in-
debted to Shri Shah Nawaz Khan
whom I asked for those figures to be
supplied, when the statement was made
by Shri Avinashilingam Chettiar.

Surr N. M, LINGAM  You have
stolen the thunder from the Minister.

Surr P. N. SAPRU: I would like to
refer to the question of the constitu-
tion of the Railway Board. The Rail-
way Board, I find, was constituted by
an Act of 1805; I have got it before
me, it iés Act No, 4 of 1905. Now, I
do not know whether any powers
have been delegated to the Railway
Board under the rules and, if so, what
those powers are. I do not know what
the functions of the Railway Board
are. There was at one time, as Yyou
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[Shri P. N. Sapru.]
will remember, Sir, a proposal that
there should be a statutory Railway
Authority. That proposal, I think,
was rightly turned down by the fra-
mers of our Constitution, I
3 p.M. am not suggesting that we
should revive the statutory
railway authority, but I think a
clearer definition ot what the
functions of the Railway Board are is
indicated, I find, Sir, that there are
ten Members of the Railway Board in-
cluding or exclusive of—I am  not
quite sure, perhaps exclusive of a
¥Financial Commissioner, and I find that
the Railway Board has a Labour Wel-
fare Adviser. Now, Sir, it is one of
my fads—you might like to look up-
on it as a fad—that the worker should
be more directly associated with the
management than ig the case at pre-
gent. 1 visualise a type of socialism in
which the workers shall own gnd run
their own factories, their own indus-
trial undertakings, and it is from that
point of view, in my opinion, desirable
that there should be a more formal
association of labour with the Rail.
way Board. I would therefore plead
for the co-option of a labour leader to
represent labour on the Railway
Board. It is unfortunate that there is
disunity in trade union ranks; other-
wise I would have suggested that this
Member should be selected by  the
irade unions themselves,

I now pass on, Sir, to another as-
pect of the question, on which I had
something to say in my speech on the
Railway Budget. I am referring to
the Railway Service Commission,
That Railway Service Commission, I
think, is responsible for selecting and
interviewing candidates for Class IIL
appointments. Now this Railway
Service Commission hag no statutory
basis, agnd the suggestion that 1 put
forward was that this Railway Service
Commission should have a  statutory
basis, I turther pointed out the desira-
bility of vesting this Railway Service
Commission with authority similar to
that enjoyed by the Union Public
Service Commission in regard to Class
III and Class IV employees. At the
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moment Class I and Clags II employ-
ees are at an advantage. They have
the Union Public Service Commigsion
to safeguard their interests where
guestiong of discipline are concerned;
they can make appeals or memorials
or applicationg to the Union Public
Service Commission. Now, as sugges-
ted by the Kungru Committee, I am
all in favour of greater decentralisa-
tion of authority; I am in favour of
giving to senior supervisors and the
divisional staff greater control over
their railway employees. 1 am fo'r
more effective and more speedy action
against railway employees who mis-~
behave, but I want a legitimate safe-
guard to be inserted to protect their
interests. And while I am prepared
to support the Kunzru Committee's
recommendations—I have read those
recommendations with the respect
which is due to a report which eman-
ates from Mr. Kunzru as Chairmar,
while I am in favour of the Kunzru
Commiittee’s recommendations in re-
gard to greater decentralisation or
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authority in this matter, 1 would
like our Clasg III employees
and our Class v employees

to be provideq with a certain
amount of protection against the va-
garies of Railway administration, I do
not think that it is fair for us who
profess to be for a socialist State to
treat different classes of employerns
differently. There should not be one
standard for Classl and Class II em-
ployees, and other standard for Class
III and IV employees. Therefore )
would say that the Railway Service
Commission should be given a statu-
tory status. It should be the advisory
agency for the recruitment of Clags
III employees—may be also Clasg IV
if you like, but in any case it should
also be a sort of advisory body in
disciplinary matters so far as the
Railway administration ig concerned.
I would in this matter follow more or
less the pattern of relationship bet-
ween the Union Public Service Com-
mission and the Government of India.

I would also say that g problem we
have to concern ourselves with is that
of chain-pulling. I think that there
has to be propaganda in regard to the
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evils of chain-pulling. At times it

is necessary for a person to pull the
chain in the interests of his safety,
but he should not do it in 3 reckless
manner, and those who pull it that
way should be dealt with severely.

I would also suggest, Sir, that it has
become necessary for us to reconsider
our attitude towards this Zonal
system, We have, at the moment, I
think, seven Zones, or six . . l

o

Ssm P, N, SAPRU: bur 1
think that the areas which the Gene-
ral Manager and his superior staff
have to cover is too large for any
single individual or group of indivi-
duals to handle, Therefore I think
there is a case, in the interests of
efficiency, for the creation of more
Zones, We must remember that des-
pite our best efforts traffic on the
railways is likely to increase. One
half of our population, namely,
women, do not travel in our country
as much as men do, In Western coun-
tries it is just the other way about.
With the emancipation of women we
may expect a larger number of woman
travellers also in future, and despite
our best efforts railway travelling
will not be checked, and therefore it
has become important from our point
of view to ensure that there is greater
efficiency in our Railway administra-
tion both at the top and at the bottom,
I would, therefore, suggest that the
number of Zones, which is eight,
shouldq be increased in the interests of
railway efficiency generally,

Surr S, V. RAMASWAMY:
Zones,

S |

Then a matter to which I attach
jmportance,—I attach even  greater
importance to this matter than to the
question of foodstuffs—is that of pure
water supply, and it is one’s common
experience that pure water supply is
not—there has been an improvement;
I gladly recognise that—that pure
water supply is not available at many

|

" partment,

Na. 2 Bill, 1968 3204

stations, because there is no proper
filtering system in those gstations. .

Then 1 would like also to refer to
security measures on our Railways,
and say that they should be, as re-
commended by the Kunzru Com-
mittee, strengthened. Then I would
like to say that on an analysis of
figures—I would not quote them
before this House but 1 find— the
largest amount of revenue is contiri-
buted by our third class passengers.
Now, I myself generally travel in first
class or 1n an air-conditioned com-
But I think it ig ethically
wrong for a man to plead for this
Crass, 1 Wdmk {net var prioeey doty
15 towards the third class passengers
in a country such as ours. Ours is a
country of extreme poverty and ex-
treme riches, It is distressing—I1
irankly admit that the Rallway Ad-
ministration hag beep endeavouring
to do its best to improve the condi-
tions of rail travel—to see overcrowd.
ing in our third class railway com-
partments. 1 think there should be
more accommodation made available
for third class passengers,

Also, 1 think that sleeping accom-
modation should be providedq for third
class passengers who trave] a distance
of 350 miles or over, At the moment,
I think, the Lmit is 500. I would
suggest that this 1imit should be low-
ered to 350. o

+

Surt M. P. BHARGAVA (Uttar
Pradesh): Kilometres or miles?

Sart P. N. SAPRU: I confess that
it should be a puzzling question. I
think it is 500 miles. (Time bell rings.)
Just one word because this is very
important from my point of view, I
would like to ventilate a local griev-
ance which I, as a resident of Allaha-
bad. have, The Railway Administra-
tion has given us a beautiful railway
station. I do not know whether we
needed it, but it has given us a
beautiful railway station
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Seri BHUPESH GUPTA (West
Bengal): Allahabad has go many
brautiful things.

Sarr P, N. SAPRU: . but the
bridge is too high, There are no ele-
vators. There are no underways and
and no lifts and sick people find going
up and down the bridge a hard task.
It is a big station, and I think in the
interest of that section of humanity
which suffers from some illness or
which suffers from the disease known
as old age, it is desirable that some
thought should be given to this ques-
tion of providing some means of
access from one platform to another
and from the railway station to the
road in Allahabad,

Dr. SurimMaTI SEETA PARMA-
NAND: What about Delhi?

Surt P, N, SAPRU: Delhi has got
facilities which Allahabad hag not.

Thank you.

Sart P. K. KUMARAN (Andhra
Pradesh): Mr, Vice-Chairman, Sir, I
will confine my remarks to only a few
points. In the Schedule t{o the Appro.
priation (Railways) No, 2 Bill, item
No. 3 refers to “Payments to Worked
Lines and Others”. This amout is
nearly Rs, 31,01,000. Every year we
put a similar amount towards “Pay-
ments to Worked Lines and Others”.
Some of these lines are owned by
district or local bodies, But some
others are owned by private compa-
nies. For example, in the area of the
old Central Provinces there is a line
owned by Messers. Killick Industries,
Killick House, Bombay, It is called
the Central Provinces Railway Co.
Ltd. They own a feeder line of 140
miles, Bvery year nearly Rs. 9 lakhs
to 10 lakhs are being paid to them.
For auditing they pay every year a
sizeable amount to somebody who is
now in Pakistan. My plea is: Why
not the Railway take it over? By
investing some money, for long, jong
ago they have been securing good
profit. The Railway Board, the Gov-
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ernment should now decide to take
over such lines directly and put an
end to this annua] remittance to an
individual in Pakistan,

Sir, last year 1 tried to draw the
attention of the hon, Minister to the
question of maintenance of engines.
The railway accidents, when compar-
ed to some other raiways in other
countries, may be comparatively less,
yet the situation is not at all promis-
ing. From the figures supplied by the
Railway Board, I find that the figure
regarding failure of engines due to
mechanica] reasons is 1,404, The
figure regarding failure of engines due
to faulty maintenance or defect in
repairg or defect in spare parts, ete.
is also 1,970. ‘The figure regarding
failure of couplings comes to 1,453. It
has been made out that the majority
of accidents are due to failure of
human element, I think there s
something wrong in thig classification.
I think instead of mechanically fixing
the responsibility, the causes for
human failure have also got to be
analysed. For example, in 1961-62.
the number of passengers injured in
accidents was 3,465 and the number
of passengers killed was 484, the num-
ber of railwaymen injured was 27,632
and the number of those killed was
339. If it is purely a failure of the
human element, if it is purely due to
the negligence of the railway staff, I
do not understand why so many rail-
way people volunteer to come and
get themselves injured or dead. There.
fore, there must be gsomething wrong.

Then, Sir, while’ on the Southern
Railway the pumber of fitters per
engine is 1'2, on some other Rail-
ways, there are as many as 2'5 fitters
per engine. So, the unions and work-
ers there have been representing for
a number of years now but this figure
does not get revised ~So also
there is the question of short
supply of spare parts and tools. The
supply of these continues to be very
badly organised. I was surprised the
other day when I went to Bombay
that in the Western Railway work-
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thop, the carpenters are not given
ools. They say that it has been the
radition but how are they expected
.0 buy tools from the bazaar? These
hings should be looked into.

On the question of human efficiency,
jome 2 or 3 years back a Railway
Cechnical Training Schools Committee
wvag appointed by the Government.
Chey went into this question and made
\ number of suggestions to improve
he efficiency of the personnel. They
nade some 337 recommendations some
‘wo years ago, I think in 1961 or so.
30 far only 157 recommendations have
>een finalised, the remaining 180
‘ecommendations are still being exa-
nined by the Railway Board. If such
mportant things are taking so much
lelay, how can the efficiency of the
wman element be increased? I think
his is an administrative defect and
;he Minister should see that such
hings are taken up as early as pos-
sible.

Train examining work is perhaps
he weakest link in this organisation.
in many places we find that when
rains are ready, defective wagons
ire attached to them and what hap-
sens is, some superfluous check is
nade by people and those wagons get
jerailed. Sometimes though the front
yortion is not derailed, the back gets
lerailed and sometimes they jump
s>ack and the {rain goes on. These
hings do happen, A few years back
-he Railway Board had issued orders
‘hat the period of interval between
periodical overhauls of wagons could
be increased from 3 to 34 years. That
was very unwise. What happens is
when defective wagons are attached,
without any warning these derailments
take place. So they cannot always be
attributed to staff. Only in certain
cases where wrong points are mani-
pulated, such things can be attributed
to the staff. Because these reasons
are not apparent always to the autho-
rities, they say that the man on duty
is at fault. These are latent things
and it is very difficult to find out
even by the Railway Board, So over-
hauling should be done in time and
the Train Examination Department
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should be strengthened by recruiting
men of calibre and getting them pro-
perly trained.

In 1949 the Adjudicator’s Award
was published and the Railway Board
has since then taken some action on
that but they have made one recom-
mendation and that is, the running
staff should not be made to work more
than 54 hours a week. They have set
a limit for a week but the Railway
Board still follows the rule of 231
hours a month as the limit but when
the limit is put as 231 hours a month—
of course for operational difficulties
that was considered necessary but
what happens is—at a stretch for a
week a man may be required to work
for 74 to 80 hours. There are cases
where the running staff start from
their headquarters and go to the des-
tination and come back within 3 to
5 days. What happens is if this limit
is not brought down on a weekly basis,
you cannot prevent them from work-
ing beyond the endurance limit. The
dangers of accidents due to fatigue
are also there in such cases. So I hope
the Ministry will consider that this
54 hour week should be introduced
for running staff. The running staft
especially, apart from other categories,
it they are over worked, accident is
the direct resuilt.

Then there are some sections in the
Southern Railway, for example, Pol-
lachi-Palghat, Tirunelveli-Tiruchen-
dur, Tirunelveli-Tenkasi, Madurai-
Bodinayakanur, where train control-
ling is not yet introduced and the old,
primitive system is still maintained.
From the report we find that the
number of accidents in the Southern
Railway has increased but if these
primitive methods are still maintain-
ed, we cannot overcome that. Again
doubling of track is done in many
places. In the Southern Railway,
out of a route mileage of 6,000 miles,
2,000 miles are of B.G. which carries
65% of traffic. So naturally doubling
of the line is done. But while doubl-
ing is done, in certain sections, in
many places improved inter-locking
system also can be introduced with
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some extra expenses. In such cases
the running capacity may be increas-
ed. In Japan, I understand that on
a gingle line itsel? more than 80
traing are run while in India running
of 30 trains is a big feat. It is not
impossible, In Vijayawada division,
on the Kistna bridge, the number of
movements per day is between 50 to
60. That is because of improved
inter-locking system. When such
improvements are made, the running
capacity of the track can be improved
beyond the present meagre limit.

Track renewal, especially on the
Southern Railway, has been a casualty.
I my information is correct, last year
they wanted ballast of nearly 1300
lakh cubic feet but the Railway
administration could procure only 20
lakh cft. Naturally the renewal is in
arrears. Strengthening of the track
in order to meet the improved tempo
of traffic they cannot do, So also, a
large quantity of rail is imported.
What happens is fish plates and tie-
bars were not procured. Last time
we had voted money for procuring
these but the Administration could
not procure them. These can be
mainly attributed to the Administra-
tion. I do not know whether there
are any other valid reasons but unless
these are done in time, these renewals
etc. cannot be done. Track weakness
is always a major reason for accidents,

Another point is regarding the
casual labourers, about whom I men-
tioned during the Budget discussion
also. There are a large number of

constructional workers. They join
at the age of 18 and after the age of
26 or 27, they cannot get any other
employment and they have no social
security. After working for 10 or 15
years on the Railways, they cannot
get other jobs, having been accustom-
ed to this job. Under the pregent
conditions, we will have constructfonal
work for a number of years. So I
hope the Minister will see that these
workers on construction of projects
must be given preference over new
people; also in consultation with the ,
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Ministry of Labour some arrangement
should be made so that they get some
social security. When they become
incapable of doing any more work,
there should be some social security
scheme whereby some pension or
some retirement benefit is made avail-
able to them because there are a large
number of workers, This aspeet,
hope, the Minister will take into
congideration and devise some scheme
as soon as possible for thig purpose

~

Another point is, during the 1980
strike a number of workers were
removed from service. Last year the
Minister promised that he would
consider and review their cases. I
made special mention of it and I made
representations also regarding 22
workers who were removed from
service from Secunderabad and one
man from Bangalore. I submitted
representation and I have written
letters also but so far the Minister has
not yet reviewed their cases or if he
has reviewed, nobody has got back
the job. So I request him to consider
this at least now and see that the
suffering people are taken back on
their jobs.

o qv|t (AYY) . wME anEw
I AR, T T GO A oY @y
TRfQR faw w2 O g &, &
TEAT aviz T g 1§ oM e
fafre e A qERFaR ¥ &
f Tfaear o 9T F FROAR FueE-
T @ v F e prs £ T
¥ 1 IR g g da gt WK
TR A R 7 A ¥ o
W3 gefafren & £ oF go¥
G g T W@d ¥ 39 yelwm Y
It F ww TR A ol e
TA T TFT W IR WeR fwelr |

@ A AW FT AR Wy
e fufrel 7 W9 Gfaf@a
Farwore ¥ ford gaeray et & | favgean
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* At ¥ fA oA adT g
fr Y& *t Are § Ay A I AR
oY TRl o qg A o oEr fedy
¥ foely aog & W % o wEH Wew
TEETT T N @ A qg Iy o
WA I8 § 5 g K Y qg wegw
BT MfEgH F & qorst ¥ o Xwd
O T FHY JAR A FH & qavfeA®
xa Qufafre g a<g paasag o
W AFEI IFA & ol qeAtes e
W T TAGE HAT A0S A7 & E
gt fex & Fo fafew grwa
ATSAG AR HIT wHEfow ¥ R
T ¥ W3 AR F) Ty Gy s
q1, IR g § W Oy e 0w
Tgi SIS &7 WP T T SATET g
FEY Y HGAT FrAE, FAFAT I NG
® W3 A gl & 0 9 ww
9T EAFFET gAAl F OwA & fAd
dTATEEY e fRY T 4 IfE
qroTaY ¥ aTE qY 4% Aear g a]
T qIH I § | GATT AFqE AT
AqT F WA qTY GSF FY gAudT WK
IO e F T faea F wQw
M OA @ qeF ¥ oqEd Al
Tl 2T AR I Ggrel & warH
FE § | 59 R 9% Q1 S g
9% FATRT qASAG ! FHIT § AT FAAI
§ T 9 T gRA AR
0T 749 &1 qFG W I qE FHIAW
W, wfed fF R amaE & g
¥ 78 w1 FAIR W TR TG SR
ATFAIT A IAT @ #Y FZAQ AR
o R A At | zufed ggwa
fe WX fawrage a fafweT T,
¥ faenT TIgL W Ffaferaq qaeaar
% 7 T97 AR 9T 9vE @ §a &
fr ag qomer q@ade & i
WX qHH TAFI A A A
Y g2 7% QO TISTG FLAE | 79 AF
9% AT FWeE ¥ AEd §E NS

|
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fr et AT o fafres aew 1%
yarq X 9Fq & i cefr wfree &
oy ¥ fAd A e AR W e
W AET ey § w v 9
T/ Y [T HUGH T g, A AfeRw
after § crfa wfraw @ Sga &
THE U FC W g 7 W a@=
JTGAT FETHT Y FAIL WA FIAT TH
FEE & W | fwer AT g § F
FRAIC TATE HIT FAA 3 @ & 6N
ATHTAT BT VI YT qrFaa< 1 @
¥ | THF g9 Y ST WY AT )Y
v @ fr qfesar &Y sl # agfean
WS AT AT FY, ;W AT W
FT A AiG F AT T AT
¥ o) draR HyET § i guw fed wré
T A W Faw AR d
I FEAT IEAT§ 6 T &R ® T9d
et § 9% HEHTE WO A 97 9av @Y
T & fF T TR & ATTeer caAriA
meﬁﬁatmw
T oA -

YT T FT JEEAE FT S FL
g, ot A 9 TR FQ@E, § AR
TS AT AT F AHA AT AT
gET WY WE A ﬁamr &
e W & | ToF fy AgT e
ﬁmﬁra%rmm"ttﬁé’rét gt =
gEY & o AvET FY ovfAT ¥ g
I & fagwa ¥ o aviow doowr
T 5 59 o & T N J I AR AT
FaaqHz TET {1 TqT § W qE AT
Y FR FEF AT G AT GE A Y
ATEX AT ST &, 95 HEH 9 FAwa
T 3N ¥ 14T KIS FT g q9QT
¥ | @ g av A wieET e i
F W T § FaI fFar a1 @ § W
fagar ar fade Y aE AW &g o
@ & T wE A afre feen
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I 4R @ ¥ § 0l e € &
iz & o) ofts g &, awr Y
B1g far o |r ¥ | oF ared fyad
Y s &Y are A F¥ AR afime
¥ e w9 FR, I} e @ oF g
I § MR o § 7 X g9 & o
FTAT TR JTERTAT T @TH g T § |
AN AF T R oAEt F IR
Ffas 1 qafFa 59 § wagme
g & | W I A 9 SY wEar
R wag I9a & ey ey 9w 9
T HTST & 1 AV AT & 007 F< oy
s afE 39 fewan &y qeay A g1 a¥
MR 59 99 ATEA F AT FT AFER
qq g1 IEF AR A a7 W&
B AT F) q€) AqTEA § GoEIT FT
fear s 7 F” TR qvEE a1 HER
a7 FGEY qT GAAIT IF IATS IV THAT
E 12Ty Fo WY § 0w T AE A9 FY
IHT § fF amerar gt ST e ar
THITM A5 WG @A, fowwr 5]
Tgt IqF g, fFaT T §, SEE) s
F) oY Y& g IR IF IHATRT THE
FT T AR g7 FY 99 F I 0g
¥ ey F& AT WY AT S &
fF ¥ g STeT qavwg & WX 59 F7W
STy AR &1 I AR F1 A A
T GO |

[Tue Depury CHAIRMAN in the Chair]

AT, R AR € H 0F W
w2 Y Gar A & Y U FArH Fgerrar
ST &Y | FER HTAL HT GV AL & AT
¥ ) VT FT 93 AFH TR Gt o
L9 FqT § T TE A1ET § | AT TF
g B FOATH FT AT TF & ST
AT ST AT & 39T ALY TATAT ST THT
o A7 & Far Prenor & awe w7
A AT | ST fErgeaT FY sy
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AT &7 0F T AR Twaar faard
i, T F AN FN ¥ AT AW A
WK GRA ¥ 7gF AW qTH AR I
2 FY @ § @Y aneE w9 §
I FIT 1T & W FT T8 & T T
HEW AFL F 19T TN ) 09T T@T T
E 59 fF A F Gt WF L) a) A
w7 faar T g, W e F AT AT

Fadr AT | Age & aw e fgge
FR ST QI W & T R
FIRE | HAET WK @1 Qg
fEUER T G, TEE, WAIEE,
9T, qEAS, FAFAL, ARG, TIYL
AR W 9 R F W) 99 qFH
faeeft & FA9E §, W ST Tw
TEr e FT G qFW § A Az
fegea™ ¥ €17 g¥ 9% g & Tma
¥ TTRITHAT g1 FT Y AT aF T
FAFIA FT GO A TH, T AR R ao7g
¥ ? AT waT @Y Y i A e AR
T XA H AT, FHY WETE T FAY
TgE, T TOER, TEEA AR
fErgeaTa F7 T T WX T gt
g o § s 9w
TgoE o) gwE, FAEE ¥ fee
F AR § fAamn @ @ g e 9%
[T HATFEY TT AW FT A THATRL
qT qSSTg QAT ALY ATEAT | AT AT
T FoFaR 7 foTYR AT W w1
TR FATCFHT AT R HE FHC S
TEAd £ | TR ¥ OF TR AT 3
FT IATH & T AT EFA F S
AT F T AR F A FF TR
3q qWE T AY qgT AT FH AW
AR aga wgfaga @Y qrow fasem |
T FT TG HFW  T|IER 8§,
fored I LT AT HIT FTRET
g TN A uw aF ferwfor &1 &1
TR AEY & WX FET ET e
w0 At dmr g & S 5 oafed
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M ool W3 &7 A qf W
T & fad 7% @ ¥ g o g
AR A I F9 AT W F9 59 @77
1 et Avem 1 gaet erre P s,
Tg qAF F T AT | wIw Sy 4@
ST A ST § qgT G TRH a7
T & WR AR &Y awe § o

ATATSHE, g G: WIE 18 a72d
et A qedielt W g aww woe
HI AFATHIG g7 FLAY & | 19 Freaver
¥ s QA A omar & aifw
AR F g q21 8Y | erew e F
aaﬁa’?mxrgwa’rtmﬁmuagm
FIE F Sa@r ¥ sy afsw
F1 pfaaa o w1 anhrt § @
T & od, T fF W wgfed o)
gttt & 9 9 o g 1 awr
TR fAETe ZavEE & oo fo Fy
FARA X 1T 3 FT &7 X qoET
FAT | AT TF FZH 91 JH 1< O
Ig @Y AT W B .. ..

S| AT WA @i 2 gHAHE AT
TR A ‘

A et AN oA, W
FeAT q1 QW FET O 0 W
a9 ug W AT @S R ey
o F1 g & fad qafas WK
TR F1 AAT § TGF THES gl §
agl ITEFT TG Ag ' AT § W
o AYad 39 g8 a6 WAL & fF 4R, 1R
T ¥, ¥ THo fYo faer FT A ey
T F1 FF 384 A wAT T § A
Y FF aF0ET oY TR T T FT TF
FAT AR A G F@ E A
SR Y FACIRTT T S0 T § A
IFFT WY TR AE A AT W E
AFERIAR-AEE I W WE"
fapaqaTa-aTey WA & AW ay
10 RSD—T. \

No.2 Bill, 1963 3276

IEERT &7 AT X R uw eredge
7 T ST, s v | st s
& i ot awpamer SR fored waters
W%;‘#Wﬁﬁ?%ﬁﬁﬁ:}ﬁ
SEAE AE Y }—FawaTare ¥ arey
Roo FRATeT & A agr oY fasrrovare
ATAZT AR A F 2w o< oot
TR § 7t 98 7 Sudt oy By gt
F AW T Z T7eaeT & 7R T Ak
# gSITRT Tt POt e e v | 2y
ST ¥ 913 & ot ey ey & sy
fewdT furfiree & ag wort firar fir ey
WA o ¥ qu
TS fag e s SfeT 5w
T3 TE AT § 1 vl agi & o A
WIS AT FT T AT G Y AR ouw
TS FT HETE A TR T A
T fTo Y TGET Y 3t 715 wefrra
72T W il wodr wawe
TR TN EE L I AT g T
waR | e amg ar fog wos
®E Ay foet #1 s wefg
3 %Y T T § 7t OF wro P A
IS FY ovATEr weftam 2y s
FAHT TG T2 SATRT qI99g 27 |

*l HgTdlT TATT WO T T
T¥o qTo %l

A feat A Ao W oA 2
fF & & #9 qew @) ar wr

o feedl fafree< avga T waam
TN cfer WA @w agamd
M ag aifaw w3 fF aw@r 92
T EF SALCHATT W1 RN 47 ooy ey
EIC oA ¥ I 3E2] 7 T 6 HT qF
e gz a% W@ s & o afea
€« 7 & 7% § g@ R R® Fum
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[ qrzai]
T WX guger # 3T &
AN Y TOET F T0F S F AT 9y
T TEHTET X aF |

™I F CgOE FY dEaT FA
W qEafs SRl 1 SaTar dgiv
B & fad saar qevq § R dkgEr
W F AN qEw aE W § A
e frar S oqm g ]
T W fAafte o ¥ 3w a1
F) WA FFAT F AR FEAT F A0
# Fae wHET § AfFT g g W]
EAET ¥ g IAFT AT TAT TR
fapar & grerife A Ser ® Tt g
¥ Hrendar wyC ofiefddr agat §
FEAX gAY fgd qfE AATET g
FT AT AT AT 9T Fpwfaran fFa
o #%F | A S 9T fafre o
¥ IR witw § 5 7g T afwed
¥ TOTHT F F qafeas e ¥ eq
TN FH |

W3 ¥ g & foafoy § Y
FAA FAET STo FIE® F AWEAQ
q A A ot IqY woAr o ¥
ar wew fawfama sy &1 & o
g § 5 o7 § 9] S« fawfaa
) TBET AE AME GIAH
g FT TATT g1 g HIT g AW
wgr AFTT WA W 9 e 75 G §
R FUE Tl 7T [FA g W 8
IGHT WY THIE &N

=¥ fre ¥ 7E o o £ fr XY
FFET T T EAA T fod
qIeg F FJEW § qfE R A

| FTeRdY dga g AR AW A ¥
78 Agmrg aEr g1 fF [|a A WY aw
#t mrefraa FY wggw frar smar § A
TR & HATEE WA AT § | Sy
WY 9%g 2 fF g7 997 I9T4T ST g7
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3 T ITET AW AT T T B
HX gavwg §F s o Jar
oF §WT 9T v 6 % fFoafe
&F T 1 F A1e < fRest agars
T qEAT § SEHI © a9 F ¥Y fAae
T AN & el g o
T3 ST X Ay A O e OF
forar STy & T a8 & O w1 Yy faae
9 feeelt 2w % ogwg ) ¥
I FXaT g R Y evewifae oW
e ¥ e fFar SS9 gEE
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FUATS a5 fawelY TgT T TN,
SR !

& T g § fF 9F F g
WX 797 T F6F F qeqwa 755 8 |
& agar § fF T 9 ¥ e
FAA W TfF WF FT Frepir J
R TITH &Y 9F | aw g
fedeorw, faar fove &, qafed &Y
TRR # FH T F IO FIRT FT
ST <Y & Afw ag e g% oF I
gt fed 78 g€ 3 == faafedr
% & quaar § B owae oY qEe #
foge sy fFd 9, faasy e e
gt T T} IF R g aEdY
qEET ¥ A% F o J v & at
T & T TH FIAT ATIAT § TRl
N TE Y [EEA F do7 F AT g
wRAT B oy fRee f5 qAifed w5
FEE A WA ¥ g qF WK
& T TEIfH F1 Tq97 TF T, JqHT
W TF gL OF {99 g qE |

5@ fawr § § g wzr T
g fF o 9% o o fr F1F avar
qUIE g JT AT BT AT 3T A0
ifed o feean gea-Ie T ST i
T, W AW Wk gO% 3
9§ 9 Y §7 75 wegw frar fF g
3T FT I T FW ¥ qAMES ®
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A IR FT 9E8 aFAE IarAr
g | AL qeEE ¢ P Oy AR )
g9 gy fHar s | |

gy, Fefer & X A w9 q@
CTNH WARITeT TE ¥ 1 gEE w1
Sar Aifg T dav fager wE fFar e
¥ W AR ¥ 59 gew § wvr w4l
g IEr & wl ag i & Aew ¥
I TeaTE A€l AT AT @ W ' e
F A gras F71 faae f fev 7 i
AT T QT § | 3Rl § I I §
fir =9 orfva @9 i) @rg qassg
FON | IGH ITF 7T gL G wATTH
AN F7 fqow w7 afed  #
AT & FE fFoag favedr g%
BT 7T & 7 F foad ww dwE
TE AFR FL A 7 Fei F {age
Y F &1 ¥ TAW FI G |

o ¥ & a8 79 FEAT q0EA g
fr gt warfee #Y a9 & faq 7
Y 77 e F fesx wifieT F A
T o §, 3 faegw agfeadas
78 &1 9w gmife & 97 F awe
5 qT o U2 ¥ & g Imar & 4g A
Y wFa  AfFT agr Y g dra-ae
far o T @E H{ eI gedt §
T gwa 7@ T R & feeat & a9y
TFATE BT &, IEE AN AR ¥
s # fY aFAE § W Ew FW
§ o qEed ¥ HAHRA FATR
WERT BT TEAT & TR HO TG
qarer & B A nfe ¥ oy
¥ qoma 57 foodl F FAAT AR ¥ fea
ol f6g W AR fEEl gafEd &
frd 7% fessl w1 STY T@T WA QY
RGA 1 ;

Yoq § faw 7 foq fort § o
I SITE § 9UN TERIR & ford AR

|
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faarm v F fog ofr sArear £
qassrg TAYH AT !

TF WX G 1T § AT B
qIseIg § 141 A1gAT § | A= faw a8
Fa fF =0 soeflEs T "ew WS
fafree 9, @ s a7 a3 et #
a8 7 faar oy f whyw =0 et &
gag o1 W% F faar qr | v et
AT AT FI-FFaRT IR T {feF
¥ @it & 9 el B
H T Y 7 e 1 99 19
T I AR a2 70 farg dag anfeer fpam
™ oAy AR &Y gz o TE AR ¥
qarsfaft &Y ff o geafaw o
® aE ¥ A T faw qansfoft gd
qf W% 39 a5 = A a9 qred
q 99 3T w7 WG F< fAr av o anft
gq@El 3 W F o« 5 mrafaw
fedy fafeex gum gt weg ¥ ad\®
¥ I R A A T € 9%
F araa 6w g fF gaiwr &
AT AT Q@ 1 et el * fafafy
TS AR § AT AR TIT 9T S
fs sare wmad & Sfaerd wfew €1
3 oy O § {5 o o 317 50 F fret
A< AT 92 qrerd & &Y 99 93 qg &N
FT aWIAT S7F g 597 iy F wferadedy
FT 39 TES Y AT W F )| A 9A
ThEt w7 qferdl ¥ ogener # FT
Tgg T Tufod § saraarar @™
i weT f& g7 TQE & arfac
TH 39 B WG FLL | TF 77 AgQFTE
AR Fifend & @9 39 faa 7 qrdg
FW Y F AT THFAC @ FLdm § |

Suar: M. RUTHNASWAMY (Mad-
tas): Madam Deputy Chairman, if
I inlervene again in the Railway
Debate it is rather for the gelfish
reason that many of the points that
{ had raised in the Railway Budget
Debate were crowded out of the mind
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[Shri M, Ruthnaswamy.]
and attention of the Railway Minister.
Probably, this is part of the general
overcrowding and traffic block which
are a characteristic feature of our
Railway Administration, .

I do not want to repeat all the points
but the important point in regard to
. Defence production I would like to
raise again, What are our Railway
Workshops doing for contributing to
Defence production? In the last War,
I learn from Railwaymen, the Railway
Workshops were busy manufacturing
shells and even other requirements of
the Defence Department, Are all our
Railway Workshops now being geared
to fit in with Defence Production?

SARDAR SWARAN  SINGH: It
might interest the hon. Member that,
when the Railway Workshops were
producing Defence requirements, it
was never publicised even during the
last War,

SHRT M, RUTHNASWAMY: Never
advertised, of course, not the details
but we might be told that the Rail-
way Workshops are now being used
for Defence production. I do not
want to know the location of the
workshops but  general statement
from the Railway Minigter that the
Railway Workshops are being used for
Defence production would give confi-
dence to the country that every source
of Defence production is being ex-
ploited. When we are asking civil
factories to gear themselves up to
Defence production, it is only natural
for us in Parliament to expect that
the Railway Workshops are also gear-
ed up to Defence production.

All that we want is an assurance
that the railway workshops are being
geared to defence production.

Surr AKBAR ALI KHAN: Not the
details.

Surt M. RUTHNASWAMY: And in
this connection I would like also to
suggest that every workshop do con-
tribute something to the training of

[ technical personnel.
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Not only for
defence purposes but for all industrial
purposes we want as many technically
trained men as possible and it is so
easy to attach a small technical school
to the railway workshops. 1 know
that apprentices are being trained in
railway workshops but that will not
do. We want a large number of
skilled workers not only for the rail-
ways but everywhere, in civil facto-
ries, in defence production factories
and it would be well if every work-
shop had a technical school attached
to it. It is so easy. The workshop
is already there; there are the tools
and there are all the facilities for
workshop training and all that you
want is a small technical training
school to which the youth of the
country could be invited to undergo
technical training,

3282

With regard to ticketless travel, the
argument that it was due largely to
overcrowding was brushed aside by
the Railway Minister saying that
overcrowding had nothing to do with
it. But any observer standing on a
platform and looking at the crowded
third class carriages with men sitting
on each other, men gtanding every-
where, inside a compartment would
easily realise that any ticket examiner
or the ticket collector would find it
very difficult to squeeze his way
through these large numbers of stand-
ing passengers in order to detect the
people travelling without tickets. If
the traing were increased in number,
if third class carriages were increased
in number, it would be possible for
the booking clerks as well as for the
ticket collectors and examiners to
cope with the large passenger traffie.
Madam, it may be that on account of
some financial mystique the unspent
balance of Rs, 16 crores in the Deve-
lopment Fund may be justified. I am
not a financial expert but with the
man in the street I would like to ask
why this amount of Rs. 16 crores
should be 1locked up as unspent
balance to be put there in the Railway
Budget at the end of the year when
we require all the money that we can
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get for the development of railways.
When we require all the money why
should not this amount of Rs. 16
crores be spent? A few more railway
engines, a tew more third class carria-
ges could be financed out of these
Rs. 16 crores. |

With regard to the corridor coaches
I must repeat the complaint voiced so
often on the floor of the House that
they are utterly unsuited to this
country, For one thing, the compart-
ments are very narrow and there are
not enough lavatory facilities and
people have to stand especially early
morning 1n a queue in order to get
into a lavatory.

With regard to metre gauge lines, I
do not agree with the former Railway
Minister, Mr, Santhanam, who said
that all these metre guage lines should
be gcrapped and converted into broad
gauge lines because they are not pay-
ing. But these metre guage lines, I
remember, especially the former South
Indian Railway, about 50 years ago,
was one of the best paying lines, In
fact, it was in the forefront of passen-
ger traffic earners. Again if these
metre guage lines had more trains,
had more third class carriages, I am
sure they also would be paying.

With regard to thefts it ijs deplora~
ble that railway thefts cause a loss of
about Rs. 32 lakhs. Many  causes
have been brought out to account for
the popularity of railway thefts. I
am not suggesting it in any frivolous
mood or with a party spirit but 1
wonder whether this popularity of
railway thefts has anything to do with
the theory of socialism sponsored by
the Government. According to the
theory of socialism all these things
belong to the people and the people
think that they are entitled to take
away their property whenever they
please. 1 remember a relative of
mine telling me that when he was
travelling he saw a railway passen-
ger just when he was about to depart
unserewing a railway bulb or two and
when he was asked why he did this
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he said, ‘Doeg not the railway belong
t0 me? This is my property and why
should not I take it when I Lke it?
with regard to raillway thefts as well
as with regard to ticketless travel the
Raitway Minister found a way out and
that was throwing the blame on the
teachers and on public opimon. But
what is the Railway Department doing
in regazd to the gocial education of
the passengers? Here again the Rail~
way Department, as most Government
Departments, is neglecting the vast
source of social education or education
of the adults offered by the modern
mass media of communication—the
radio, oral propaganda and cinema.
Through announcers at junctiong the
passengers could be made aware of
the anti-social evils of thieving and
ticketless travelling. For instance,
before the railway traing arrive, the
announcer could make wuse of the
opportunity to tell the waiting pas-
sengers about the evils of travelling
on the roofs of trains, of travelling
without ticket and of the evil of thiev-
ing public property. This source of
social education is neglected by the
Railway Department. Posters, for
instance, could be displayed at all
railway stations about this or that
evil from which the Railway Adminis.
tration and the travelling public
suffer. In this and other ways, Madam
Deputy Chairman, the Railway Admi-
nistration—could improve its perform-
ance. We are all congratulating the
Railway Administration on its per-
formance during the year that has
come to an end but the performance
of this year is only a promise of
better performance next year and I
hope and trust the Railway Adminis-
tration will improve next year upon
its record of this year,

Surt N. M. LINGAM: Madam
Deputy Chairman, the House has been
unanimous that the performance of
{the Railways during the past year had
been magnificient. Even so in g
large undertaking ag the Railways
there are several ways of improving
efficiency and one can never say that
everything has been done and no
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more criticism 1s necessary, Madam,
the Rauway Administration i India
during the past few years, especially
since the inauguration of our Five
Year Plans, hag been working against
tremendous odds. As one critic point-
ed ou, the Raillways after the Plan
era were practically mortgaged to the
cXigencies of the Plan, They were
not free to plan the.r own develop-
ment. That was 1nevitable 1 an
under-developed country geared to
cconomic development of the country
as a whole. Madam, during the past
year we all have realised that the
Railwayg have stood the strain not
only of development but also of the

emergency, It has exceeded the
i pM,targeis laid down in the Plan

both 1 respect of goods and
passenger traffic. The revenues have
been looking up. But this should not
make the Ministry or the Government
complacent about the future of the
Railways, because there are certain
aspects which have not been sufficient-
ly emphasised in the course of our
examunation of the finances of the
Railways. It 1s agreed by the Mimstry
that all zones gre not paying and even
w.th regard to the movement of
goods traffic, which contributes the
bulk of our revenue, high-rated traffic
1s passing on to road transport and
low-rated traffic 1s carried not as a
commercial enterprise but as g public
utility undertaking, Then, we know,
apart from this competition with road
transport, people are taking to air
travel or there 1 a diversion of traffic
from tine upper classes of the Rail-
ways. So, with these developments,
with passenger traffic as a whole not
paying its way, with goods traffic
being diverted to road transport, with
the greater need for strengthening the
Development and Depreciation Re-
serve Funds, the Railways cannot be
content with what they have achieved
In other words, a long-term plan is
necessary to strengthen the railway
system and its finances. Perspective
planning for the next ten years is
strongly indicated It 15 in this con-
text that I would draw the attention
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of the House to the preliminary Report
of the Neogy Committee. That Com-
mittee said 1w 1ts Report that unless
there 1s co-ordination in the develop-
ment of transport between the Rail-
ways and road transport, we cannot
put to the maximum use our limited
resources., It 1s unfortunate that this
Commuittee has not been given all
facilities to go ahead with its work.
There ;s non-co-operation either from
the States or from other depariments.
It had been appointed, if I remember
right, about two years ago and apart
from the interim report, no progress

seems to have been made. Unless we
have a co-ordinated system of
transport, 1f Wwe go on develop-
mg all  forms of transport

without reference to one another at
an enormous cost, not only will each
sector suffer, but the economy of the
country ag a whole is bound to suffer.
I do not know what the Railway
Ministry could do in the matter, but
in view of the tremendous responsibi-
lity placed upon it by the planners and
in view of the emergency, it is up to
them to invite the attention of the
Government to this important ques-
tion and see that transport is develop-
ed according to plan 1n a co-ordinated
way. That would release larger re-
sources for the development of the
Railways themselves, Although the
Railways have stood the stress and
strain of the emergency superimposed
on our commitments for movement of
goods and other traffic, they face a
very critical future, Our entire bor-
der has now to be supplied by the
Railways. Just as we started the bor-
der roads in strategic areas, we must
have a network of railways, at leasl .m
portant nfe-lines, to feed the border
roads. We have been concentrating so
far on the development of Railways
from the point of view of the growth
of commerce and industry, Now, a
new dimension has to be seen in the
expansion of Railways and that is
strengthening of the borders with sup-
plies The North East Frontier Rail-
way, which unfortunately came under
the greatest strain during the emer-
gency, focuses attention on the impro-
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vements that I have suggested. It is
true that the Ministry has been think-
ing of developing that section for some
timg past, but a great liability rests on
the Ministry now to develop that sec-
tion alone with other strategic areas.
Having regard to all these aspects, un-
less we have a grand strategy for the
development of Railways, in the deve-
lopment of the transport system, the
Railways will not be able to discharge
their responsibilities in full.

1

Now, I come to a point which seems
to have been overlooked by several
Members. With regard to the opera-
tion of the system, the Railways have
shown profit. They have shown
operational efficiency. But it is an
undertaking where, unless speed is
ensured along with efficiency, it will
not be in keeping with the times in
which we are living. We have notic-
ed, of late, that the speed of trains
has tended to slow down, I am speak-
ing of the express and mail trains.
Their speed is not what it was a
decade or two ago throughout the
country. Take any trunk route. Take
the Frontier Mail or the Grand Trunk
Express or the Calcutta Mail
or any of the other express and majl

trains. The general speed has been
lower. I do not refer to the speed of
traing in the interior, connecting
places which are pot on the trunk
route. Nor do I refer to the
speed of goods trains. Even
express and mail trains

have slowed down for no valid reason.
We are living in a period where speed
has become part of a man’s life. Un-
less the Railways are able to combine
speed with efficency, it will not be able
to prevent the diversion of traffic from
the Railways to road and other means
of transport. Even here, trains, I am
sorry to say, in the Southern Zone are
less speedy than those in other zones
of the Railway system. The average
speed of a mail or express train on the
Southern Railway is about twentyfive
miles, whereas it is certainly higher in
the other zones. Apart from the need
to increase efficiency by increasing

l
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speed, and thereby saving public time,
it is necessary to see that in the in-
terests of the Railways themselves
punctuality and efficiency are made
part of the speed of the trains. There
is no risk of speed exceeding the speed
limit in what I am suggesting. There
are complaints that our trains are not
better than bullock carts in some of
the interior parts of the country. Speed
must be geared not only to the tempo
of the times but also to the emergency.
There must be all-round alertness to
see that there is improvement in this
regard. Probably because there is de-
ficiency in the tracks themselves the
speeds are not uniform. One hon.
Member referred to the poor state of
the tracks in the Southern Railway. I
heartily endorse his view. To my
knowledge it is the Southern Zone—
there may be other Zones also—where
the track renewal has not kept pace
with the increase in traffic. It is not
surprising, Madam, that the largest
number of accidents has taken place
in the Southern Railway. Unless the
Ministry devotes attention to all
Zones, all sectors, and the tracks are
renewed periodically, the general
efficiency of the system is bound to
suffer. I do not know whether the
revenue of each Zone was taken into
account in sanctioning schemes for
track renewal in the various Zones but
it is a vicioug circle. Unless the tracks
are renewed and the line capacity is
improved, you cannot improve the
finances of a particular Zone. With
regard to the Southern Zone, the work
lags far behind the minimum standard
required, and I hope this matter is
engaging the attention of the Ministry
at the present moment.

In the preoccupation of the Ministry
with the emergency and with the
movement of essential supplies and
the needs of planning, certain aspects
of railway administration have tended
to be neglected. There is, Madam, a
Railway connecting the Nilgiri Hills.
It is a hill Railway but it is so utter-
ly neglected by the system that it has
. ceased to be paying. The track is not
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renewed properly, the engines agre old,
and it takes more than four hours to
traverse a distance of about 30 miles.
I am asking the hon. Railway Minis-
ter as to why they should have such
an inefficient system. If there must
be a railway, make it as efficient as
possible. That Railway connects the
Ordnance Factory at Aravankadu.
There are new industries like the Hin-
dustan Photo Films and other projects
being established in the hills. Unless
this line is strengthened, it will not
serve the needs of the area. Why not
try to electrify it? That is the place
where electricity is generated for the
whole State of Madras. If not at least
introduce rail cars for the quick move-
ment of passengers. Ag it is, it seems
to be more relic of the past a line
intended more to be an instance of
achievement of the Britishers in the
past than g system of fast communica-
tion and transport. These things have
probably been ignored in the preoc-
cupation of the Ministry with larger
projects and greater problems affect-
ing our development. At the same
time I would urge the Ministry to look
into these aspects of the railway ad-
ministration which cumulatively will
contribute to the greater efficiency of
the Railways.

Then there is the question of Second
Class travel. It has come to be an an-
achronism in the present day. We
have heard much about the plight of
the middle class, that they are being
squeezed out, that their whole exis-
tence has become precarious, and so
on. This Second Class in the Railways
seems to be moving in harmony witn
the condition of the middle class in
the country. Either make it sufficien-
tly attractive so that more and more
people may travel in it, those who can-
not go in the higher Classes or in the
lowest Class, or abolish it altogether.
Its position is such that people enter it
with the greatest dread. This I bring
particularly to the notice of the hon.
WMinister. v ,
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One more point, Madam. We hear
that extra increments have been sanc-
tioned to Class II staff and that this
privilege is not extended to the per-
sonnel of Classes IIT and IV. Probably
the Ministry has valid reasong for such
a thing. But to us, unless the Minis-
try clarifies, it looks rather odd that
when our whole objective is to see to
the amelioration of the lower strata of
society, this class of people has not
been extended this benefit.

3

Before I conclude, Madam, I would
pay once again the tribute of the
House to the achievements of the Min-
istry” against very great odds. If I
have pointed out some defects in the
Railways, it is in view of the great
responsibilities that are going to de-
volve upon the system and the need of
the Ministry to be wary from now on
and to take necessary steps towards
that end. Thank you.
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U F ST F o4 Foa w1 O L6
9 IGY A IEE, A< FqAT & |
q€ 9<JT i § | Wi 5 7 aga
FuIfee & | gifs ow W 9§ W &
AT T FT 0 Sasy fwr aam §
ST ¥t 5T A faegw A9 AT
TGT 9T | THIG THA ISR AT &
s A A A, afET o g ¥ Fr
T F | W T THA (IR FT
T HY & 9 g & fr Few g |
Farsfes g1 w2 § 1 s@t aF qeifest 1
qeaF & B9 W9 & fq v 39 @
Mfgar & 7 g# & foan ) s
T | AT EAT 1l qIH LT AT A

faar mar g
(Time bell rings.)

¥

| & foeger mer o g 1 Y fame &

ew FTaT g
|

1 30w 7% & I e 37w
T TG T gHT § W G FAY F)
Fifwat 1w 7 T7T g5 E A7 39
AR gaerar wifodr | et o e ot
TS G & | F9T ) T soma w o
g SWNIE FY T ©R T 9
FEFq § Y FIL S F7 ¥ FYE Ao
Fifed faa & 5 cewea a3 @& |
1% e famifed | s fawfedr
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F3 g 9 famfay ag se¥ wi
T|H T &

W aw et qEfEd Y gt
T THHSTW FT W& &, Sl
e FY sy g faew A w4
g syt qafed f w= W i
fram & sEw @, 97w AR a9
qE qafFd FgRr g AR ag ag g
IA & g arer ges A dew
fedy Jaada | ww  F|T Fomw fw
HIHFA g TF WA g Gag 999
TE FEEATT 9%, AT T 9T FIAY FIT
TAAT § | Y AW THT FIY § I+
forr ox a9 wfew aF & fr gARY
AT & qIAT W< Agr fAer o &
& wg ¥ e oW g Uw fee
ety F= wmw FifE Ao ag qfeww
g #R M FF B g w G AT
FEaT & Y & warferg Y & ) S g
o gaam Fifey, foae & sad 9
Y IWE w9 A7 e miea )
foed fa @ v a6 FA A §
Star fF ST At 9TE ¥ Fa1 feoag
FTH TFET G FAE ITHT AT X
T = fqw oad

T g ¥ feted Uhied F1 T
# fa¥, e% aa # oW F fad
TR Y §F AY GHT Sg9TH Fiey
Y 9 FATY H GHT FIA § SAHT AW
¥ g3 favm warssy fear w a1 g
G o faam #Y fed faars @1g Y
FRT HEL F g1 § AT T THT
FA T & 99 & fa¥ T v 9w
gy wfed | sa% o wEwsa &
gAY § R 39 a9 X AGH qoT §
7 TR § | A I Y T A Y Iy
for ag g Y gfaat T@ 9F | Fgaar
gy ®y oY fe@rsy ay 9uy W qF
E gFeE EF A | AR FTR
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gaged § ¥ q<g awge v A
AT FT TEIT Y =G G gRiT |
Fg Qar saam & faay fF goert
F SH ® TP IR AT TF WL AT
QARSI e S o gy & fad
a7 Sfegd FHATY WY STHT T FA
¥ fa¥ g aar 99 1 A 7@ QAT sa9H
Fforr fomy fr qarfed v feersedy
Fh w1

# o O W) AT FIAT TG §
ok Iz 78 F S g1 F greaw &
FIT T § 99FT a7 MY {65 F9 §
@ A W O g A feve qwE
#1, fowe wrew a7 fo% ifsx oy
FQ & A IT FT AT ¥ 7997 fAwrad &
&Y I AW T W FY ST AT AT
HAT A(EA | ST S S A AT
fewe 2@y & ot wF a9y ey
gu fm & <y w3 § A v foge
I FW@ &, IR T A AW g
afqd 1 37 @ gew fe<t T 7@
sraTAT YA R T i i g
d52 9T BT @ §, A1 e & geide
X F R A W1 AR FF | W@
¥ 9w g 5 e fafver @
aww Wt gsEer &)

uF 19 HIT g T § GH @0
g | foa tea waifas § S #1 Ay
T FTAT fEEd R o A€ a9 & av
N WE § w0 T § HIT FuAr e
TEWQ § W X FH ITHT AT Iq_T F
SATET TWIRH &7 FT FFA & | T
F Y O FfEgh av AT S Ay ¥
A FT FH AT & 9EE W F
AR X wfe6q, ar $Y wfgq ST frger
ST ¥ SUTET W IR g1 gF IqAT
iy | 9% g d9 1 ]
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SARDAR SWARAN SINGH: Madam,
Parliament is now at the end of its
labours so far as the subject of Railway
Budget is concerned, There has been
a General Discussion in this House,
there has been a General Discussion in
the other, and the Demands and Ap-
propriation Bill have been debated at
congiderable length in both Houses of
Parliament. At this gtage jt is not my
intention to repeat what I placed be-
fore this august House when I was re-
plying to the debate after the House
haq discussed generally the Budget
provisions. I had occasion at that time
to make a reference to certain general
aspects, financial, operational, and
the like, and I would therefore at this
stage be content to refer to some of
the specific points which have been
referred to by hon. Members, Before 1
do so I would like to acknowledge on
behalf of the 114 lakhg of railway-
men at various levels, from the hum-
blest position of a gang-man to the
Members of the Railway Board, the
generosity that has been shown by
Parliament as a whole and by this
honourable House, the words of
appreciation that their humble perfor-
mance has evokeq from the hon.
Memberg will go a long way not only
towards giving the railwaymen g great
dea] of encouragement for what they
have been able to do so far, but will
also be a source of great inspiration for
undertaking with devotion the hard
and arducus work that railwaymen
have to face. This is one of those acti-
vities where the wheelg continue mov-
ing all the twenty-four hours, the
wheels of this railway gsystem go on
and on irrespective of the time of the
clock, or the vagaries of the weather,
unlesg of course it becomes physically
quite impossible to run the railways
on any section when floods or other
major things happen. There is another
aspect of the railway system. It 1is
essentially a  service organisation;
there is very little of what could be
broadly described as a Governmental
administrative activity in the railway
system. There are some regulatory
provisions which have to be restored to
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when there is scarcity in the availa-
bility of transport, but essentially the
Railway is an organisation oriented
and worked as a service organisation
to meet the requirements of our vast
country in the matter of movement of
goods, luggage and of passengers. The
Railways have the privilege of
serving this vast country with diffe-
rent climatic conditions, carrying very
large quantities of goods and a very
large number of passengers. From the
very nature of the activity carried on
by the Railways there are bound to
be occasions when this  service or-
ganisation does not come up fully to
the expectations of its patrons, The
only way to continue making improve-
mentg is to take note of those defi-
ciencies when they are thrown up
either from the experience of the
users, or the chosen representatives of
the people who have the opportunity
of knowing rather intimately the
working of the system and therefore
are in a position to throw up the
shortcomings so that suitable mea-
sures may be devised to remove thos=
shortcomings. It is in that spirit taat
I view thig debate at the present
stage. Whatever the railway system
has been able to do, particularly at
the time of emergency, creates a
great deal of confidence in our sys-
tem, jn our men, in our organisa-
tion, about the country’s capacity to
handle difficult tasks, Whep a parti-
cular situation arose, the employees
did not mind working long hours.
They worked with a heart and there-
fore they are now in a position where
there is such a great appreciation of
their hard work throughout the coun-
try. Moments of stresg and strain are
difficult moments, anxious moments,
but there. is this redeeming fea-
ture that such occasiong bring out
the best in us; they are occasions
when all of us forget our small diffe-
rences, and we try to get over our
normal shortcomings anq are enthus-
ed to undertake heavy burdens and
heavy responsibilities. Therefore,
such moments hold out the hope and
the promise that in cases of emer-
gency, during occasiong of stress and

10 RSD—8.
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strain, we are people who, with de-
termination and perseverance, are
capable of facing courageously and
with fortitude angd effectiveness, the
d.fficult situations with which we may
be ficcd. Now the emergency re-
quirements have dominated the dis-
cussiong here ang in the other House.
It is quite natural, and varioug as-
pects of the emergency requirement
have been mentioned, for example,
are we taking good care to ensure that
increasing requirements of transport
availability arising out of the emer-
gency would be met? Are we tak-
ing good note of development in cer-
tain areag where the emergency re-
gquires their development? Are the
railway workshopg being utilised for
defence requirements? My humble
reply to all these would be that, at a
time when the country is faced with
external danger everything else has
to be subordinateg to the one purpose
of meeting that challenge. Railways,
therefore, are not an exception, and
it has to be remembered that the rail-
way system as such is so vital for any
defence requirements and emergency
requirements, that it hag to be pro-
perly geared and has to be kept func-

iioning in such a way that it may
meet any emergencies that wmight
arise. Such emergencies, it has to be

remembered, do not arise only on the
front line where the actual trouble
'may be, but it really seeps very much
deeper into the country, and is in-
terlinked with the entire economic
structure and the way of life. It
would perhaps be a  superficial
thing to say that undertaking a new
line to meet any particular unserved
corner, or direct switching over for
defence production, are the only es-
sential  responsibilities of a vast
system like the Railways. It is much
more  than that. The quantum of
transport in men and materials that
the Railways had to undertake all
over the country highlighted even
with greater effectiveness what was
generally known to ug that the en-
tire system almost all over has to be
activated in order to produce resulis
in any parlicular aspect. I would,
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therefore, request that thig overall
aspect shoulg always be kept in view.

With regard to the specific require-
iments of any particular parts of our
country, the emergency requirements
have altered our concept, and we
are already initiating action at seve-
ral placeg keeping in view the emer-
gency requirements, and before long,
¥ may have to come before this House
eand Parliament ag a whole with gpeci-
fic proposals for undertaking certain
works in different parts, We are al-
tering and modifying some of our
original concepts and intensifying our
augmenting capacity at various places.
‘We are also undertaking new con-
structions keeping in view the emer-
gency requirements. I would leave it

at that, without trying to labour this
further.
Now, Madam, another point has

been raised with regard to the utilisa-
tion of railway workshops for de-
fence requirements. My simple ans-
wer is that, to keep the railways
running, to see that the maintenance
of its rolling stock is kept at a high
level, to see that maintenance, re-
pairs, overhaul and the rest is un-
dertaken with great expedition and
efficiency, is itself a great contribu-
tion to the defence effort., But apart

from that, the Railways are subject
to the overall consideration which
I mentioned earlier, namely, that

everything hag to be subordinated to
defence requirements as such; it will
be a matter of judgment as to what
spare capacity, that exists in the
railway workshops, can be switched
over to the manufacturing require.
ments for defence production as such
in the form of articles that might be

required directly by the defence
forces. Whether they are actually
war 'material and the rest, on that
also the policy ig clear. Defence re-

quirements hve precedence and many
{tems in that d.rection are being done.
[ hope the House does not expect me
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to give details. The defence aspect
is fully kept in view, and this is not
just a paper decision. Actually such
production is being done at places
more than one.

Some other points have been raised,
Madam. I would like to briefly touch
upon some of them. Mention has been
made by more than one hon. Member
about the size of the Railway zones.
I have often tried to explain this posi-
tion. We have to have a fresh look
at the whole problem, both in its
history as well as from the point of
view of tue present structure. Origi-
nally we had a very large number of
railway systems with very separate
complicated accounting and  proce-
durcs. A great many of these were
amalgamated and a certain number of
zoneg were created inilially, Later
from time to time, asg the efficiency
and performance requirements neces-
sitated the rearrangement or reorien-
tation of these zones, the Railways
have created new zones. I would not
cite particulars. They are known to
the House, I would only like to rei-
terate what I said earlier, namely,
that this aspect is constantly under
review, and dependent upon the
transport requirements and to en-
sure efficient performance, Govern-
ment will not hesitate to have another
look at the zoneg ag they exist today;
and if it is necessary to create a new
zone or zoneg we would not hesitate
to do that. This will, however, be
on operationa] grounds, for reasong of
efficiency, rather than on regional
considerations,

Madam, there is one other wmatter
which I would like to mention. We
have talked a great deal about rail-
way employees, railwaymep and the
administration. But we do not al-
ways give concentrated thought
to the importance of the pattern of
railway transport the importance of
the user in relation to the railway
facilitias, namely, the passenger and
the person for whom the Railways
carry goods. These relationship bet-
ween the twg is of extreme impor-
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tance from the point of view of the
efficiency of the Railways. If the
passengers start co-operating with
the Railwayg in their desire to bring
great orderliness, greater cleanliness,
in the rajlway coacheg and on the
railway platform and at stations, I
have no doubt in my mind that the
picture will change and change very
rapidly. It is in this context that the
varioug suggestions that have been
thrown up by hon, Members, of try-
ing to create the pride and the pres-
tige, of making a better and g clean-
er use of the railway coaches and
the railway platformg are importont
In this respect, if we succeed in
creating  al] this type of feeling
amongst the railway users, it will go
a long way towards improving the
railway system, whether it is ticket-
less travel or the wanton pulling of
chains. In some form or the other,
these are all exhibitiong of the same
trait, because after all the railway
traveller ig a cross-section of the en-
tire community, not only a cross—sec.
tion but a ‘major part of our com-
munity.

When we Jook at the large number
of passengers that we carry in a year,
the number of passengers that we
carry roughly in a year is four times
the entire population of the country.
So, when we are dealing with such
vast numbers, a slight shift in atti-
tude and approach can make a great
deal of difference. I was amazed when
the honourable Principal, who is a
distinguished member of the Swaten-
tra Party, said that perhaps the so-
cialist policies of the Government are
responsible for generating a feeling
among the railway users to pilfer
away the railway fittings or commit
thefts. So far ags most of us know,
theft, I think, is very much oppos-
ed to the socialist ideas. If anything,
it ig entirely capitalist in its approach
of which the Swatantra Party is the
biggest exponent. Now, it is that
possessive sense which is the essence
of capitalism that js responsible for
this instinct of theft. There may be
other reasons of an economic nature
and the like.

No. 2 Grl; 1963 3312

But you thought anything with you
1s yours which is the essence of capita-

lism that inspires . . .
(Interruptions)

Surr M. RUTHNASWAMY: In
socialism, it may not be called
‘theft’ it would be called ‘appropria-
tion’

L e
Sarpar SWARAN SINGH: I am

concerned with a much less and obvi-
ous physical aspect of removal from
one place to gnother, with the object
of spoiling an asset or appropriating
to oneself. So whether it is appro-
priation—I am prepared to accept tha
amendment, if that pleases the Swa-
tantra Ieader—but I think this sense
of capitalism even among the poorest
sections of the society is nothing but
one form of motive force behind
committing theft, Maybe that our
system is such that we have to put
up with this for a long time, whereas,
on the administrative side, I am all
for tightening the administration
both administratively as well as to
extend the arm of law. That respon-
sibility is mine; but whether it is-on
account of capitalism or socialism, 1
think it has really got not much to do
with either. It is just a lapse; and
in this again, if we were to depend
to a very large exfent upon the co-
operation of the customer, I think it
will go a long way towards improv-
ing the situation.

Then, take the user of the Railway
for whom we carry goods or other
freight traffic. His cooperation, whe-
ther it is in terms of Dr. Parmanand,
in reducing the gize of the box which
can be pushed under the seat or
carry the luggage properly in the
coaches and compartments o as not
to inconvenience others, or even in
the case of consumerg of larger quan-
tities, if thev could cooperate both at
the time of booking and at the time
of unloading and taking_deliveries, 1
have no doubt in my mind that the

efficiency of the Railways and the
! performance of the Railways will be
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considerably stepped up. It is in this
connection that public opinion, or the
cooperation of the people and even
mention in the Parliament, will have
a greater effect. We will be gb'e to
make significant improvements,

Many staff matters have been refer-
red to of which there are one or two
that require some mention. I had
something to say about recruitment
to the Railway Service Commission
and the like. One point has been
mentioned by my esteemed friend
and colleague, Shri Sapru, when he
said that the Railwav Service Com-
mission should also be given some
authority in the matter of punish-
ment and disciplinary matters. To a
certain exfent this is already assured
because after the first appeal in cases
of class III staff is decided, in the
serious cases of dismissal and removal,
reference can be made to the Rates
Tribunal which is an independent
body and the recommendation made
by that body is accepted normally by
the administration.

My friend, Shri Chettiar, said
something about self-sufficiency in the
Railways in the matter of depend-
ence on foreign imports and the like.
I was somewhat surprised because I
feel that the Railways as a whole
have bestowed a great deal of thought
to this aspect and have succeeded by
and large in attaining the objective
of self-sufficiency, if you look at the
locomotives, coaches, wagons and a
number of other items that are re-
quired by way of railway stores and
equipment. Constant attention has
been devoted to increasing indigenous
capacity, so that our dependence on
imports may be reduced progressively.
I think what confused Shri Chettiar
a little were certain figures, and he
was not quite clear in his mind as to
the implication of what are called
foreign loans. Foreign loans are
nothing but a means of financing the
foreign exchange components. If for
some reason there is a component or a
part which cannot be mad¢ in the

J
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country, it has to be purchased from
abroad. If it has to be purchased
from abroad, we have to pay the
price. We have to pay in the form
of foreign exchange. In view of the
foreign exchange difficulties, we do
not have foreign exchange from our
normal trade balances or the like.
Therefore some of the foreign coun-
tries are helping us by advancing
loans to enable us to utilize the fore-
ign exchange for financing some of
our purchases abroad. There is no-
thing more in this and the percent-
age that has been given with regard
to foreign exchange component in
relation to our overall procurement
expenditure ig the correct one; the
loans, which might be required to
finance our foreign exchange require-
ments covering more than a year.
should not be related to the actual
quantum of foreign exchange content
with reference to our overall purchase
requirements in one year.

Mention has been made by my
friend, Shri Kumaran, who generally
speaks with intimate knowledge of
the working of the Railways about
payments made to certain private
Railways worked by Government.
This again is not a basic or substan-
tive matter, but only an accounting
matter. There are certain Railways
which the Government Railway Ad-
ministration runs and all the revenues
come under the gross earnings of the
Government Railways as a whole.
Under the relevant worked line con-
tracts, the worked lines have to be
paid their net earnings after the Rail-
ways appropriate, from the gross
earnings, the amount taken as cover-
ing the expenditure involved. Now
that is shown as payment to the work-
ed line and that expenditure, there-
fore, iz nothing but discharging an

obligation which is inherent. That
need not be g sort of subsidy in
every case, There may be an element

of subsidy in the private system, as
there is an element of subsidy in
certain Government Railways where
the total quantum of traffic is less but
still service has to be maintained not
Irom the profit point of view but ag
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a public wutility. But the matter
primarily is more of accounting than
a substantive matter and we need not
feel worried on this score. ‘

On the general question ag to what
Railways should be taken over by the
Government, the position is reviewed
when the period of renewal of each
contract expires; at that time all rele-
vant factors are taken into cosidera-
tion in taking a decision as to whether
a railway should be taken over by the
Government or should be permitted
to run on an arrangement where the
actua. rneration is undertaken by the
Government Railways, ag in certain
cases, or as in certain other cases, the
railways are run by the private com-
panies themselves.

Mention has been made about
second class accommodation in the
Railways. I think I made it clear,

when I intervened at Question Hour
some days ago, in this House, that we
have taken 5 decision that the second
class will remain, because we feel
that it serves a class of people who
cannot afford first class fare but who
are expecting a somewhat Dbetter
standard of travel as compared to
third class. Now that this decision has
been firmly announced, we will take
steps to improve the second class, both
in quality and in quantity.

Surt M. RUTHNASWAMY: But the
second class does not offer sleeping
accommodation. ‘

SarpAR SWARAN SINGH: 1 agree
that at the moment it does not. We
will see whether we could implernent
this suggestion further and whether
there is a case for providing second
class sleeping accommodation. In a
sense, the class of people who travel
in thig class can make use of the
sleeping accommodation that is pro-
vided in the third class on most of
the longer-route trains; but still I
do hot have a closed mind on  the
matter To say frankly, the Railways
were not quite clear as to whether
they should continue with the second
¢lags. Thig matter hag been the sub-
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ject-matter of considerable contro-
versy, if I may use tha; expression,
but now we have taken a decision
that this class should continue. With
this decision I think we should be
able to sort out all the related prob-
lems. I have nothing much to
add about the  problems of
ticketless travel and overcrowd-
ing. I would, however, Ilike to
make it clear that I do not agree that
ticketless travel ig primarily due to
over-crowding, we are aware that
ticketless travel is prevalent in many
branch lines and there unfortunately
it is much worse in certain cases than
even on the trunk routes, On those
branch lines, there is very much less
over-crowding, still a great dea] of
ticketless travel continues.
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These cases, Madam, have come to my
notice, There have been complaints
and in certain cases very strong
act'op has been taken and people have
even lost their jobs, I mean those who
have beepn found responsible for car-
rying persons in the crew compari-
ment. Whether it is the Railway Pro.
tection Force or the G.RP, very
strong action is always taken, But the
difficulty is not about our desire to
take action or our capacity to  take
such action, The difficulty is in the
matter of detection of these lapses.
But I can assure the hon. Member
that, wherever such cases are dis-
covered, very strong and stringent
action is taken.

There are two small points aboul
which I would like to make a brief
mention before I conclude. A number
of hon. Members have again raised
the question of punctuality of trains.
I th'nk punctuality has improved to a
certain extent, particularly in ceriain
Railway. I will not name these, but
there are hon. Members in this House
who come from Jifferent regions and
they know. I cannot, however, say
that it has uniformly improved, and
the parts of the Railway system where
punctuality has not improved, are re-
ceiving pointed attention, and we will
see if we cannot improve matters still
further. I am a great believer in this
that passenger trains should rup punc-
tually anq that there is no falling
from that standard. Where there is a

+[ 1Hindi transliteration,
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failure, I have no defence, My endea-
vour will be to see that these cases of
falling off from the right standard are
as few as I can make them.

On the question of accidents, I have
little to add to what I said on the
last occasion. We are grateful to
Pandit Hriday Nath Kunzru and his
Committee for the great deal of the
thought given in producing their re-
port. The preliminary report has been
examined by the Railway Board, and
we have already taken action in broad-
ly accepting the recommendations.
Orders have either already issued, or
are in the process of being issued, to
implement the acceptance of the vari-
ous recommendations, It is hoped that
these will help the Railways in elimi-
nating accidents to a great extent. It
is hardly necessary for me to say that
nothing upsets the Railway Adminis-
tration more than these unfortunate
accidentg and it will be our constant
endeavour to muksa railway travel in-
creasingly safe,

With these words, Madam, I think
the hon. Members who have given
such detailed a consideration to a]l the
various aspects of railway working
and I am sure that the Railway Board
and the Railway Administration will
be greatly benefited by the observa-
tions of hon., Members,

Surr N. M. LINGAM: What about
the general slowing down of speed?

SarpAR SWARAN SINGH: About
that, I may say that the policy is that
the speed should not be slowed down.
If slowing has had to be resorted to
in certain cases, it was on account of
certain engineering works or the like
that were undertaken in certain sec-
tions. Unfortunately, it was the re-
sult also of inferior grade coal being
used, as the better quality coal has to
be switched over to the steel plants.
But the position is constantly under
review, and at the time of any new
time-table that may be framed, this
factor will be kept in view.

Surr BHUPESH GUPTA: Madam,
on another occasion I brought to the
notice of the hon, Minister that ot
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certain Railways union workeis had
been arresied under the Defence of
India Ruleg and I charged those who
were responsible for the arrests and
said that they were doing so in order
to break the union or to weaken the
union, May I know whether such
matters are brought to the notice of
the Railway Minister because Here
unions are concerned and so it invol-
ves industrial relations, Recently ob
the eastern parts of the Railways, on
the Eastern Railway and South Eas-
tern Railway, such arrests have laken
place and I would like to know if the
papers come to the hon. Minister. Mr.
Nambiar, as you may know, is on the
BRailway Union and is o Member of
Parliament also, and he is under de-
tention. So I want to know whether
such matters come 1o the hon. Minister
for his reflection.

SarpaArR SWARAN SINGH: Viith
regard to the individual case, Mr.
Nambiar is a Member of Parliament,
and who am I to comment upon what
he has done or what are the circums-
tanceg which have resulted in the un-
fortunate position where the Execu-
tive had to take this unpleasant action
against him? I do not comment upon
the merits of that case, But as far the
general charge which the hon. Mem-
ber has been pleased to level, I would
say that the Government is very much
interested in keeping the Unions
happy and satisfied and our policy is
not to break them, We would not
recognise them, if we had the object
of breaking them. Therefore, it pains
me personally if any office~bearer of
a union finds himself on the wrong
side of the law and therefore,
suffers any consequences thereci.
But so far as the Government policy
is concerned, it is incorrect to
suggest, or even to insinuate, that ac-
tion ig taken to break any union. That,
I think, is a charge which is not fair,
and I repudiate that with all the

strength 1 can command, f

Sert BHUPESH GUPTA: But my
question is this—whether papers are
placed Dbefore you, I am not asking
for my satisfaction at the moment. I
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know that on the Eastern Railway
some people have been arrested, per-
sons who are union functionaries and
they have be:a arrested under the
Defence of India Rules. So I want 1o
know whether papers connected witn
these arrests have been sent to you
tor you to see as the head of the Rail-
way Administration whether these
people have been arrested rightly or

wrongly. -

SarpAR SWARAN SINGH: Normal-
ly, Madam, if any action is taken for
railway activity, I would know, whe-
ther the papers immediately come to
me, or whether the matter is reported
later, But if in the case of a person,
even though connected with a railway
union or a railway employee, some
action is taken against him under the
law of the land, then it is a matter
which is not a railway matter,
although in the process the railways
may also be indirectly affected, what-
ever may be the effect. But I do not
think that 1t is usual or customary to
divulge the internal processes that are
carried through in the Goverament
before coming to g conclusion or
decision in any particular matter or

case. I L S b T S,

Tae DEPUTY CHAIRMAN: Th:

question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1963-64 for the
purposes of Railways, ag passed by
the Lok Sabha, be taken into consi-
deration.”

The motion was adopted. , ,

Tae DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill. There are
no amendments.

Clauses 2 and 3, and the Schedule
were added to the Bill.
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Clause 1, the Enacting Formula and
the Title were added to the Bill,

SArDAR SWARAN SINGH: Madam,
I beg to move:

“That the Bil] be returned.”

The question was proposed,

Sur1 BHUPESH GUPTA: Madam,
I would like to say a few words. It
was not my intention to participate in
the debate but the reply that the hon.
Minister gave compels me to avail of
this opportunity, in the third reading,
to draw the attention of the Adminis-
tration to certain matters connected
with the  persecution of the
members of the Railway Unions
whether they are recognised or
nott I am not concerned with
for the moment. The hon, Min-
ister himself has said, who is he to say,
when a Member of Parliament, a rail-
way workers’ leader is in prison, in
detention without trial; Mr. Nambiar I
have in mind, leader of the railway-
men in the South, Now, he was
arrested when he was here engaged in
activities in Parliament, when Parlia-
ment was in session,

Tue DEPUTY CHAIRMAN: How is
this relevant?

Sari BHUPESH GUPTA: It is
absolutely relevant. I am coming to
it, It has repercussions on the rail-
way workers and hence on industrial
relations in the Railways. He was
taken from here and he has been
detained. He wag collecting money
here for the Defence Fund and he
himself gave his contribution, as I
pointed out, and he has been collect-
ing from other sources. Even in jail
he has beepn seeing to it that the rail-
waymen fulfil  their responsibility
with regard to the Fund. Is it proper,
Madam Deputy Chairman, that such a
man should be arrested and detain-
ed? It is better that the hon.
Minister intervenes in the situation
and finds out exactly

Surt M. RUTHNASWAMY: On a
point of information, Madam Deputy
Chairman, may I ask whether there
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people are arrested ag citizens or as
railwaymen?

Surt BHUPESH GUPTA: Well, they
do not cease to be citizens because
they are railwaymen. Every railway-
man is a citizen, not pecessarily every
citizen is a railway man,

st agretT @ (fage) o a@ &
ST AEAT o oy wegw gu g 7 T
TAF QI & WX §q & a fw g
fafeet & wRT g ?

Surr BHUPESH GUPTA: I am not
concerned with by which Ministry this
has to be dealt with.

Tae DEPUTY CHAIRMAN: You
have been talking of one person, Mr,
Nambiar, who is a Member of Parlia-
ment.

Surt BHUPESH GUPTA: Yes, and
a lead=r of railwaymen.

Tae DEPUTY CHAIRMAN: How
is that relevant? He is a leader of
railwaymen, not a railwayman,

Surr BHUPESH GUPTA: Naturally,
Madam, when a leader is arrested,
there are repercussions on the wor-
kers and that affects industrial rela-
tions, Naturally, Madam, we have
not accepted the situation that a union
leader must necessarily be an emplo-
yee or a worker of that particular
line of industry. That is not the law
of the land. Others, who may not be
industrial workers, outsiders can also
be leaders. That is the position. We
had here some Congressmen who were
leaders.

Tae DEPUTY CHAIRMAN: What is
your point? What is the clarification
that you want?

Sart BHUPESH GUPTA: I am say-
ing this only because you raised the
point. It is not necessary to explain
the obvious. Strangely enough, a
question was asked, how does the
union come in? He is a union leader
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but he 1s certainly a citizen also, We
do not have denizens ag leaders in our
country. It has very serious reper-
cussions on the workers. The workersg
are very unhappy and they are resent-
ful. They feel that they have been
unfairly treated in this matter in the
arrest of Mr, Nambiar and, therefore,
I say that when such matters come
up which affect the workers, it 1s the
task of the Railway Minister to go
nto 1f, take 1t up with the appropn-
ate Ministry or authority responsible
and do the needful I am dealing
with the Government here. The hon
Minister 3s also part of the Govern-
ment and when he talks of the exe-
cutive, he must remember that he 15
also part of that executive and that
1s why I say that such things should
be taken up. Similarly, recently we
found that two railwaymen, union
people, 1n the Calcutta region, my
part of the countiry, were arrested
under the Defence of India Rules,
suddenly taken away. Naturally, this
action has a very bad effect on the
workers and the workers feel that,
The Union leaders have been seeing
to it that the workers put in more so
far as National Defence was concern-
ed, so far as extra time was concerned
but then the workers find that the
leaders are being taken away when
they are not doing anything not even
remotely prejudicial to the Defence
efforts People are being whisked
away.

Tue DEPUTY CHAIRMAN: I think
you have made yourself perfectly
clear. Please wind up.

Surt BHUPESH GUPTA: Time is
there

Tue DEPUTY CHAIRMAN: Take a
minute more and please finish,

Surr BHUPESH GUPTA: 1 will
not wind up because
Tue DEPUTY CHAIRMAN: Then

T shall have to

Srri BHUPESH GUPTA: You will
continue the debate tomorrow,
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Tue DEPUTY CHAIRMAN: [t can-4
not be continued because there i1s no
relevance,

Suart BHUPESH GUPTA. Then I
shall come to other points. I can
speak about railway amenities and so
on.

Tee DEPUTY CHAIRMAN.
you are not speaking on this.

But

Surt BHUPESH GUPTA: I
speak on

will

THE DEPUTY CHAIRMAN: I think
the Minister has repled and clarified
the position about those who have
been arrested. I will give you a
minute to wind up

Surt BHUPESH GUPTA: This 1s
not how 1t is done I do not beg for
tirme, ‘Then I will deal with other
subjects I will come to surcharge,
third class fares, compartments, hine,
muleage and various other things, a
general discussion Wouldq you hke
that?

THE DEPUTY CHAIRMAN Please
come to the point

Surt BHUPESH GUPTA: You must
know that I know the trick of the
trade If you ask me o finish, then
I shal} deal with the third class pas-
sengers and I shall go on till the time
15 over. What I wag saying was that
I strongly protest agamnst the action
of the Government and also the
failure of the Raillway Minster to
intervene It 1s his task to see that
the railwaymen and the leaders of
railwaymepn are not thus persecuted
and 1t is his task to intervene in order
to find out whether there 1s any subs-
tantial case against such people or not
They are not tried before the court
of law ang all I am demanding 1s that
the Raijlway Mmuister should look mto
the papers himself. I say this thing
because T have some faith in the hon
Minister, hig sense of justice and he
would be interested, I believe, in
maintaining good 1industrial relations
In the Railways and hence I think he
should kindly look into this matter
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This is all that I am saying and over
that I had many interruptions for
nothing. I certainly can ask the hon.
Minister, who is the head of the Rail-
ways, to look into the matters which
concern industrial relations and the
Uniop leaders. I am not talking
about general arrests and so on. I
gave a concrete case and I can give
other concrete cases. I hope the hon.
Minister, in future at least, wi]] per-
sonally look into these matters and
take up with such authorities as he
considers proper,

SHEEL:. BHADRA YAJRKE
One minute, Madam,

SHRI
(Bihar):

Tee DEPUTY CHAIRMAN: No, the
Minister will reply.

SarRDAR SWARAN SINGH: The
reply, Madam, is quite simple. If the
suggestion is that any action taken

against the railway employees, about
which the hon. Member made a refer-
ence, was against a Union leader who
dees not happen himself to be a rail-
way employee, for any Union activi-
ties, that ig not correct. The essence
in the argument is that, whatever any

action is taken against any railway- .

man or any Union leader, even as a
citizen, then the Railway Mia'ster,
howsoever strongly he might feel
about the repercussions or the effect of
that upon the working of the railways,
still has to accept the position that
there ig such a thing as equality in
the eyes of law; a Union leader or a
railway employee who transgresses
any law, has to face the consequences.

Surr BHUPESH GUPTA: Without
trial, ‘

SArpDAR SWARAN SINGH: Whether
I like it or not . . .-
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Surt BHUPESH GUPTA: They are
detained without trial.

SarDAR SWARAN SINGH: Action
has been taken under a law, under
which persons can be detamed with-
out trial, and therefore this is per-
tectly legal and valid action; if there
are any remedies, they are nat with
the Railway Minister, but with the
courtg of law and with the tribunals.

Suri BHUPESH GUPTA: We can-
not go to courts,

SarpaR SWARAN SINGH: Even
with all the sympathies that I may
have as a Railway Minister, when any
action iz taken against railway em-
ployees, 1t does not give the Railway
Minister any pleasure because when
any action is taken against a railway
employee, at any rate tha Ralway
Administration is deprived of his ser-
vices.

But it is for the railway employee
also to eonduct himself in such a way
that he doeg not compel the Adminis-
tration to take action according to
law, because the law hag to prevail.
That is the simple reply.

Tue DEPUTY CHAIRMAN: The
question is:
“That the Bill be returned.”
The motion was adopted,
Tee DEPUTY CHAIRMAN: The

House stands adjourned till 11 a.n.
tomorrow,

The House then adjourned
at twenty minutes past five of
the clock till eleven of the
clock on Tuesday, the 19th
March 1963,



